1% Papers Laid on the Table

[Shri Swaran Singh] ) .

1 would oppeal to hon. members that in a sit-
uation such as the one we are facing, weic:;mot
e t every country to be cent per cent ol our
v,i‘:,wﬂ;mime.ry Our cffort should always be to do
our maximum to bring them round to our
viewpoint and if they have any other feclings,
to reduce them as much as possible and also to
see that they do not supply any help to Pakis-
tan which might strengthen them and enable
them to continue their acts of atrocity. Iam
sure if we concentrate in that direction, it will
yield results.

MR, SPEAKER : Papers to be laid.
SOME HON. MEMBERS-~rose.

MR. SPEAKER : I will have tosay that
nothing will go on record if it is without mv
permission.  Papers to be laid.

e

12,57 hrs.
PAPERS LAID ON THE. TABLE

ANNUAL REPORT oF NATIONAL RRODUCTIVITY
CounciL

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI GHANSHYAM OZA) : On
behalf of Shr1 Moinul Haque Choudhury, I beg
tolay on the Table a copy of the Anrual
Report (Hindi and Englsh versions) of the
National Productivity Council, New Delhi, for
the year 1969-70. [Placed in Library. See No.
LT---604/71

Rzevizws AND ANKUAL REPORTS OF RURAL ELEC.
TRIFCATION CORPORATION AND NATIONAL
ProjecTs CONSIRUCTION CORPORATION

THE MINISTER OF IRRIGATION AND
POWER (DR.K.I1.RAO): 1 beg to lay on
the Table a copy each of the following papers
(Hindi and English versions) under sub-section
(1) of section 619A of the Companies Act,
1856 :

(1) (i) Review by the Government on the
workimg of the Rural Electrifica-
tion Corporation Limited, New
Deihi, for the period 25th July, 1969
to 3lst March, 1970,
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(if) Annual Report of the Rursl Blob:
trification Corporation Limited,
New Dethi, for the period 25th
July, 1969 to 31st March, 1979
along with the Audited Accounts
and the comments of the Comp.
troller and Auditor-General thereon

[Placad in Library. See No. LT.605/71}

(2) (i) Review by the Government on the
working of the National Projects
Construction Corporation Limited
New Dethi, for the vear 1969-20.

(1i) Annual Repoit of the National
Projects Construction Corporation
Lumited, New Delhi, for the year
1969-70 along with the Audited
Accounts and the comments of the
Comptroller and Auditor-General
thereon.

[Placed in Library. See No, LT-606/71}

———

12,58 bra.
DEMANDS FOR GRANTS, 1971-72—Contd.

MINBTRY OF FORRIGN TRADE—Contd.

MR. SPEAKER : The hon. minister was on
his legs yesterday. He may continue,

THE MINISTER OF FOREIGN TRADE
(SHRI L, N. MISHRA) ; Sir, last evening I
was referring to the important points made by
some hon. members. especially DR. V., K. R.
V.Rao, Shri R. S. Pandey, Dr. Malkote,
Shri Venkatasubbaiah, Shri Maddi Sudarsa.
nam, Shri Damani, Shrimati Subhadra Joshi,
Shri Janardhanan and Shri Shastri I am very
grateful to them for the consideration they
have shown to the working of the ministry and
for some of ths valuable suggestions that ¢ame
from Dr. Rao and some others, The diss-
cussion on the Demands for Grants provides
Parliament an Opportunity to review the work-
ing of a Ministry during the course of the
preceding year and also to provide guidelines
and suggestions about itg warking in the caming
year. Therefore, itis & walcome opportunity
for any ministry to come before the House and
listen 10 the suggestions and critichms made
by hon. membery,



Wl Dewsands for
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A number of valuable suggestions have been
made in the course of the debate and Ican
assute the hon, Members that these will receive
the greates, possible attention from my Ministry.
for we all share common objectives. Just before
we went to the poll we had an  election mani-
fetto where we had openly stated what our
economic policy would be. In the general
elections that took place carlier this year the
people of India have returned our party, headed
by Shrimati Indira Gandhi, with a massive
mandate to go ahead with a policy of peaceful
change, rapid increase in employment opportu-
nities, a speedy reduction iu economic dispari-
ties, in short a mandate for accelerated growth
with social justice, It would be my endeavour
to make my humble contribution to the imple~
mentation of this policy by this Mnistry, the
Government and the party.

I will go further and say that the election
manifesto of the Indian National Congress had
made it clear that the Congress, if returned,
would b= committed to using that privilege to
ensure a better life to the people and to satisfy
their aspirations for a just economic and social
order. It hasbren ths declared policy of ths
Congress sinc~ 1931 that in any programme for
industrial developm=nt the public sector must
have a vital role,

Our election manifesto specifically refers to
increasing state participation in the country’s
import-export trade. My Ministry is determined
to play its due role in honouring the pledges
that we have given to the people of India and
during the course of my speech I shall 1ry to
outline some of the measures that have already
been adopted, or are under consideration of
government, to fulfil our promises to the

people,

The House is no doubt aware that during
the grester part of the last fifteen years, the
availability of forcign exchange has heena
major constedint on the pace of our economic
development, Had more foreign exchange
beext available, we could have greatly stepred
up the rate of investment and this would have
eanpivd us to create new employment opportu-
alties in the country at s faster rate, thereby
sofycing the wrions bucden of unemploy-
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‘The root cause of persistent foreign exchange
difficulties lay in the virtual stagaation of our
expart trade in the sense that in the past our
exports failed to increase inline with omr
inxport requirements. In order to maet foreign
exchange difficulties, we had to resort to inter-
natioaal borrowing on a Jarge scale.

The availability of external assistance has no
doubt helped to tide nver some of over difficul
ties. But, asthe House knows, the inter«
national aid mechanism is a highly political
mechanism ia which donor countries are
always in a stronger bargaining position visa-
vis borrowers.  As such, there is always the
danger of unexpected interruption of aid
flows if donor countries do not happen to like
some of our policies. I am of the strong view
that dependence on aid has to be progressively
1educed if our economic independence has to
become a [iving reality, This, in turn, requires
that the country has 1o finance the bulk of its
imponrt requiremsnts out of its normal earnings
of foreign exchange.

In this process, import sabstitution has no
doubt a vital role to play and significant pro.
gress has been made in thisdirection during the
last £ifteen years, The share of imports in total
supplies of industrial machinery, certain
chemicals, aluminium, machine tools and paper
has been greatly reduced.  Hon. Members will
be glad to know that in 1968 and 1969 foreign
exchange saving on account of import substi-
tution amounted to Rs, 75 crores per annum.

The import policy for 1971-72 seeks to carry
the process further. As many ay 170 new items
Kave bzen added to the list of banned items
the import of which is not permitted and
67 items have been added to restricted lit of
items.

My hon. friend, Shri Raja Kulkarni felt
sumewhat unhappy that along with an increase
in our exports our imports have al.o incressed.
As I stated earlier, wc are trying our best
to restrain through import substitution the
growth of our imports, But it has also to be
recognised that beyond a certain point further
import substitution is either technically not
Feasible or is ecc ically wasteful, Historiéal
experience indicates that there are very fow
countrics in the world iu which ipport
requirements do not rise in the process of ecos
nomic developmnt,
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To pay for ow rising imports and also to
repay the massive external debt that we have
piled up we have, therefore, to increase the
cxpont effort in & 1enlly big way.  Thus, the
struggle to increase India’s expotts is an essen-
tial component of our overall developmunt
strategy of specchily moving towairds a stage of
sclf-sustained growth. In this I heartily endorse
my esteemed firend, Dr.V.K.R.V. Rao's
slogan of *Export and Prosper’.

Over objectives are well-known, Duiing
the Fowth Five Year Plan, our cxport target
is 7 per cent annual rate of growth. During
1969-70, which happcned to be the first year of
the Fourth Plan, on account of a number of
unfavourable external factor., the actual rate
of growtl: of exports was only 4.1 per cent.
However, during 1970-71, exports increased by
8.3 per cent, thereby exceeding the annual
target rate of growth of 7 per cent. The result
was that notwithstanding an increasc in imports
of 2.9 per cent, the country’s trade deficit
declined fiom Rs. 169.5 crores 1969-70 to
Rs. €7.6 crores in  1970-71, the lowest trade
deficit for the past fifiecn ycars.

Some people bave crpiessed the view that
extremely satisfactory performance of India's
exports in 1970-71 was largely due to favour-
able cirecumstances, 1 shall admit that some of
our exports were, no doubt, helped by <ome
favourable external factors such as an increase
ir» unit value of experts of tca and iion and
steel.

However, one should also not furget that the
overall rate of growth of 8.3 per cent of exporis
was achieved despite continued operation of
sev~re adverse trends in some of owr major tra-
ditional exports.

For example, on account of s=vere compeli-
tion from Pakictan and the growing threat of
synthetic substitutes, exports of jute manufac-
tures fell from Rs. 158.98 crores in April-
December, 1969 to Rs. 136,10 crores in  April-
December, 1970. Similarly, expurts of leather
and leather wanufactures during the same
paricd fell from Rs. 68.38 crores to Rs, 60,70

ciores. There weie alvo some constraints of
raw naterls

:l hus what has been achivved is by 1o means
wnimpress ve  though there is hardly any
ground for complacency in the future. That a
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large number of commodities both traditional
and non-traditional (iron ore, tea, engineering
goods, oil-cakes, sugar, chemicals and allied
products, spices, coffee, cotton manufactures
ete.) contributud to the growth of exports in
1970-71 is an indication of progressive diversi~
fication of our export structure.

Now, I would like to say a few words about
export of non-traditional items. Particularly
encouraging is the srend in the exports of our
non-traditional items, engineering  goods,
chemicals and allied products. I should also
like to mention that India’s dependence on
Western countries for our exports and imports
has been considerably reduced while our trade
with Socialist countries and developing coun-
tries has cont'nugd to expand faster.

The share of Socialist countries in our
exports increased from 19 per cent in  1967-68
to 22 per cent in 19§9-70.

The share of these countries in ow  imports
increased from 11 per cent to 18 per cent over
the same period.

During the same period. the share of Asian
and African developing countries in our exports
increased from 17°9 per cent 10 23.3 per cent
while theit share in our imports increased from
12.4 per cent 10 21.6 per cent.

Atone time the prophets of gloom were
predicting that the growth of engineering
exports could not be sustained once domestic
demand recovered after the industrial recession
of the late sixties. Itis true that the existence
of idle capacity increased business firms’ inte-
rest in secking export markets but it is alvo &
fact that this interest has been sustained even
after the revival of domestic demand since
1968-69. Gover.ment policies have actively
contributed to sustain our producer’s interest
in the export markets,

Indeed but for some unexpected severe
shortages of some critical inputs like iron and

steel, the growth of exports of non-raditional
items would have bzen still more rapid.

Prof. V. K. R. V. Rav spoke at a con
sidcrable {ength about our export target in a
very lucid manner und I am inclinid to agree
with him on many of the points, We have set
an export target of Rs. 1670 crores for 197472
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which would yicld a growth rate of 9.1 per
cent over 1970-71. Our export target for
1971-72 is not merely an expression of hope but
is based on a caveful analysis of existing trends
and prospects.

To achieve this target, we must maintain
and, if possible, improve upon our share of
world trade in our traditional items. However,
it is now widely recognised that by far the
most important role will have to be played by
our non-traditional expotts if our aggregate
export targets are to be realized. Noa-tradi-
tional exports will have to increase at an
average annual rate of 15 to 20 per cent during
the present decade. Non-traditional exports
include not only manufactured goods but also
as my friend Dr. V. K. R. V. RAO pointed
out, agricultural commodities like marine
products, fruits, flowers and vegetables. Asa
matter of fact S.T. C. bas already started
exporting flowers, mangoes and Lichis and the
responee so far has been really encouraging.
I am told S. T. C. has also exported one of the
most non-traditional items—Cobra.

I may first say about the expanding role of
the public sector in imports. As I mentioned
earlier, the Election Manifesto of our party
commits us to increasing State participation in
the country’s import and export trade and we
are determined to vigorously pursue this
ohjective.

I am convinced that if 1apid growth and
social justice are to be reconciled, it is essential
that the commanding heights of the economy
must be in the public sector. In pursuance of
this objective, under the new import policy
for 1971-72, 51 additional items have been
added to the list of imports, canalised through
public sector agencies,

Jmports of raw cotton have been canalised
through the newly constituted Ciotton Corpara-
tion of India. The Cashew Corporation of
India has beenset up as a subsidiary of the
State Trading Corporation for similar exclusive
import and distribution of raw Cashewnuts.
With the addition of these items, the list of
tanalised imports will cover 112 items,

On this baus, the public sectof agencics will
handle about 70 per cent of the total imparts
by Masch, 1972. Government are convinced
that patiomalisation of import teade will
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bring important advantages to the economy.
Wherever there are significant ecopomies of
scale arising out of bulk buying, bulk storage
and butk shipment, canalisation of imports
through public sector agencies will help to
reduce the c. i, f, prices of imports. It will also
provide a m:chaninm to deal effectively with
the evil practice of over-invoicing of imports
through which we losc a significant amount of
foreign exchange. 1 would like to announce
here unambiguously that Government are
determined to further expand the role of the
public s=ctor agencies in the country’s import
trade and I will request our friends in the
private scctor to reconcile themselves to this
development.

Sir, on a number of occasions in both
Houses of Parliamsnt som~ criticism has been
made of the pricing policies of the public
sector canalising agencies, The pricing policy
is decided on the basis of over-all socio-ccono~
mic objectives of canalisation and I must
frankly state that in some cases a pricing policy
designed to mop up a part of windfall profits
earned by erstwhile holders of import licences
may be fully justified from a national point
of view.

In a socialist economy, surpluses of public
sector enterprises have to play an increasing
role in providing resources for development.
Those hon, Membzrs who often criticise the
public sector in this country for not making
adequate profits should, therefore, be happy
rather than displeased if the STC or the
MMTC uyto make som: profits. However,
it is the intention of Goveinment to ensure
that pricing policy does not impose an intoler-
able strain on any single industry or product
of a common man,

Now I would lik~ to say a few words about
the 1unctioning of the public sector agencies
in out Ministry. The public sector agencies
like the STC and MMTC are doing & fiae job.
1 astach parucularly gr-at importance to their
efforts in developing exports of new iters and
in agsisting small-scale industry to develop its
export potential, The STC’s exports have
trebled from Re. 23 crores in 196768 to Rs, 70
crores in 1070-7], accounting for about 4'5 per
cent of India’s exports, In 1971.72, the STC
plins to raise its exports tu Ry, 90 crores.
an particularly happy that about half of the
8TC’s exports ate of products mads by the
small-scale sector
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The exports by the MMTC increased from
Rs, 80 orores in 1969-70 to Ra. 91 crores in
1969.70 and to Rs. 106 crores in 1970-71, or
almost 7 per cent of India’s total exports.
They are estimated to reach Rs. 123 crores in
197172, Apart from the increase in the value
of its exports, the MMTC has succeeded in
getting better unit value for iron ore, manga-
nese ore, ferro-manganesc and also fur coal,
They have also been servicing nearly 7,000
units both in the small-scale and large-scale
sectors with supply of non-furrour metals,
sulphur and rock phosphate,

There is, however, always a scope for
improvement and their managements are fully
alive to their growing responsibilities, They
are constantly examining the need for various
organisational changes so as to eusure an
effective planning of import requirements,
efficient procurement, distribution and stocking
of imported goods. In this connection, they
havé set up a number of advisory pancls of
actual users.

I may inform the House that I have set up
a Committee in the Ministry of Foreign Trade
which will undertake a quarterly review of the
working of public sector agencics in regard to
procurement, pricing and distribution of
imported materials and other procedures.

‘We have recently set up the Jute Corpora-
tion of India tu undertake purchases of jute,
to import and export jute, to export jute goods
and also to wundertake export promotion
measures for jute goods. I am sure this step
will, among other things help to provide stable
and remunerative prices to jute growers and
stcady supplies of raw jute to the jute industry
which is a major earner of forcign exchange.

My hon, friend Shri Shastri reterred to
the need for increasing State participation in
the promotion of tea exports. He would be
pleased to know that a Corporation to be
wholly owned by the Government of India is
being sct up for the purpose of marketing
packaged Indian tea. We shall also gontinue
to participate in international arrangements
desigued to stabilise the unit value of tes
exports.

While making his speech, Dr. V. K. R. V.
Rao yesterday referred to the need for step-
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ping up exports of Indian skills. The Projects
and Equipment Corporation which has been
recently set up as a subsidiary of the STC will
in cooperation with manufacturers of heavy
equipment and machinery, organise for inter-
national tenders, long-term strategies entalling
planning of raw material requirements, finance
and marketing setvices. Its emphasis will be
on projects which are either new or slow
moving. Indian consultancy firms are also
bemng asisted to expand their activities in
foreign countries.

The question of marine products was also
raised. In order to fully exploit the tremsndous
export potential in respect of marine products,
Government are actively considering th= setting
up of a Marine Products Export Development
Authority, It will be responsible for organiza~
tion, co-ordination, regulation and growth of
marine products export industrv with special
emphasis on off-shore and deep-sea fishiog,
improved msthods of procesming, packaging,
shipment, quality control, m-plant mspection
and other attendant activities.

The problem of tobacco was also raised by
some important Members of the House. I
would like to say a few words about tobacco.
Mi. P. Venkatasubbiah, Mr. Maddi Sudar-
sanam and som: other hon. Members
mentioued about the desirability of setting up
of a lobacco Board. As they are no doubt
aware, there ic already a Tobacco Export
Promotion Cou icil, which has been in existence
for somc years. We are trying to revitalise
this Council mn order to make it more effective.
The idea of setting up a Tobacco Board has
also considerable attraction but in the past the
Ministry of Agriculture have had some
misgivings. As a number of hon. Members
have expressed their concern about this impor-
tant commodity, I will take up this guestion
again with the Agriculture Ministry.

8ir, may I also say & few words about the
role of public sector in exports ? The Govern~
ment arc aiso determined to expand the role
of public sector in the cousitry’s export trade.

Within the framework of overall policics,
public secior ageocie; will be enabled to play
an expanding role in developing exports and
in building up the cxport capabilities of
manufacturers and exports.
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They will, in particular, render support to
small exporters by affording them a combined
selling strength on the one hand and a service
on the other, both in India and abroad. These
agencies will also provide assistance by way
of finance, marketing and quality control.

Asthe Houseis aware, I have stated on a
number of occasions previously that Govern-
ment have presently no intention to take over
the entire export trade. The role that I
envisage immediately for the public sector is
that of supplementing the activities of the
private sector bv acting as a path-finder and a
catalyst. However, if the national interests
demand, we shall not hesitate to canalise the
export of certain important commodities inclu-
ding traditional items through public sector
agencies.

May I say a few words about the private
sector also in regard to exports ? Within the
{framework of overall policies, we shall give all
possible facilities to the private sector to
increase its exports. So long as the private
sector functions in a manner consistent with
our social objectives, it will continue to occupy
1ts position mn our economy.

In the interest of export production, the
Government have introduced certain modifi-
cations in the industrial licensing policy under
which undertakings belonging to the larger
industrial houses and foreign concerns will be
allowed to enter the nonecore and non-heavy
investment sectors provided they undertake
specific export obligations.

I have heard it said that these export obli-
gations are go uncrous that not many underta-
kings belonging to larger industrial houses or
forcign subsidiarics are likely to take advantage
of these concessions.

I sincrely hope that private sector does
not intend to sit out in the expectation of
theieby forcing the Government to grant
further concessions, All the time, our friends
in the private sector keep on proclaiming the
superior wisdom possessed by the private sector,
Here, thenis a challenge to the ingenuity and
spirit of enterprise of the private sector to
make its contribution to the transformation of
the country’s export trade. In this task the
privake sector, will get all possible assistance
from Government.
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May I now describe som= of the facilities
that we intend to provide fo: export-oriented
units? The Government have decided to
continue to grant export-oriented production
units priority treatment regarding facilities for
further expansion of export production and
improvement of installed capacity and for
import of raw materials and compon#nts from
the preferred source of supply.

Fxport potential of undcrtakings belonging
to the small and middle sector entrepreneurs
will be developed to the maximum possibile
extent. Special attention will be paid to tive
developmznt of export produchion of small
scale sector units in respect of items specifically
reserved for them,

In order to widen the base of national export
effort Governmznt have decided to introduce
a scheme to awist 1ndustria) units which
cuwirently are not exporting but are desirous
of entering the export field and build up their
export potential with a view to becoming
cligible for the spzcial treatm:nt accorded to
export-oriented units.

Steps have bern taken to identify new areas
such as computer software having a bright
export potential. At the same time, every
effort will be made to further simplify the
administrative procedures, including procs.
dures relating to grant of import licences.

1 shall now turn to the role of joint ventures
abroad. India’s industrial production has
considerably expanded in the last 15 years. We
have now the capacity to msct the require.
ments of no: only the hom-: market but to
magnify the export potential in respect of
several new items of capital goods,

The image of the country has boen chane
ging from that of a capital importing country
to a mature cconomy with a capacity to invest
abroad.

Joint ventures can be an important and
powerful instrument for the expansion of trade
and fostering increased economic cooperation
between India and other develaping countries
on & mutually advantageous basis,

In recent years, many industeial firms have
become interested in this line of activity and
are coming up in gresier number with propo.
sals to coltaborate in jolnt ventures abroud.
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Government on their part have been
encouraging the initiative of private parties in
this regaid subject. of course, to the normal
fimitations of a developing country,

The Government have so far approved the
establishment  of 121  industrial enterprises
abroad with Indian collaboration, 27 of these
joint ventures have gone into production and
another 61 are in various stages of implemen-
tation.

Dr. V. X R. V. Rao asked something
about the General Scheme of Preferences.
I will now say a few words about this. Dr. V.
K. R. V. Rao, Mi. Maddi Sudarsanam
and several other friends 1eferred to the
General Scheme of Przferences. The GSP
symbolises the new evolving 1nternational
commercial policy for promoting the trade of
developing countries, I am happy that the
House has recognised the important 1ole
played by the Government of India in bringing
about the agrcement of the international
community on GSP.

Itis not possible to quantify precisely the
trade creating effects of GSP. It has been
reported that according to a2 preliminary study
made by UNCTAD the GSP will generate,
when it is fully in operation, an additional
trade of Rs. 750 pe« annum from the develo-
ping countries. Half of this will be accounted
for by exports to the USA and the balance
1o the Continental J'urope and Japan.

The House will be happy to know that only
about a week back the Europcan Economic
Community has eliminated customs duties
on imports from developing countiies on a
wide range of manufactured and semi-manu-
factured goods under the GSP. In the next
three weeks, Japan is cxpected to implement
its offer under the GSP. The other developed
ceuntries are also likely to follow suit.

The opportunities provided by the GSP
arc a great challenge for our trade to expand
and diversify our exports to the developed
countries. After intensive discussion  with
various Export Promotion organisations a
cosuprehensive plan of action to take advantage
of GSP hasbeen cvolved in my Ministry, I
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have every reason to believe thatour export
trade is not only happy to meot the
challenge of GSP but fecls confident of acqui-
ring a lion’s share in the new export opportu-
nities that will be created by the implemen-
tation of the GSP. My Ministry will stand ready
to assist their efforts in every possible way.

1 should like to tell the House that we
strongly support increasing economic coopera-
tion among developing countries. We fully
subscribe to the Declaration on Non-alignment
and Enonomic Progress adopted by the Heads
of States/Governments of Non-aligned countries
in Lusaka in September, 1970 pledging for a
programme to foster mutual conperation among
developing countries to impart strength to
their national endeavours and to contribute
to each othei’s economic and social progress by
an effecive utihzation of the complementari-
ties between their respective resources and
requirements. We are now examining some
new schemes for (rade and economic coopera«
tion with ceitain prosperous countries of West
Asia and Aifrica which would furiher boost
ou trade to our mutual advantage.

We also strongly support the efforts made
by the ECAFE countries to promote regional
economic cooperation. Significant progress was
made at the meeting of the council of Minis.
ters for Asian Economic Cooperation held in
Kabul in Decemher, 1970 towards the establish-
ment of an Asian Clearing Union and lunching
of a Trade Expansion Programme as speedily as
pussible.

1 have every reason to believe that India's
close and cordial economic relations with
nighbouring countries will be further develo.
ped. I am glad to report to the House that
as a result of the discussions between our
Prime Minister Shrimati Indira Gandhi and
His Majesty King Mahendra of Nepal held
here in New Delhi a few weeks back, we have
been able to sort outmany of the handicaps
and difficulties that stood in the way of having
successful negotiations with Nepal. We are
keen to see that Nepal develops its economy
and becomes a prosperous country, and we
shall enly be too glad to be of real help to this
neighbour country in its task of development.
I am proposing to visit Kathmandu some time
this month. 1 have every hope that we shall
be able to finalise a trade and transit treaty

between India and Nepal without
difficulty. much
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fyou would permit me, I may now say
a fow words about UK’s decision to impose
duty on textiles. As the Houseis aware, the
UK Government has decided to impoce 15 per
cent of tarifl on Commonwealth cotton textiles
and abolish quota system as from 1st January,
1972. The decision to impose the duty runs
counter to the provisions of the GATT and alsp
to the provisions of the long-term textile
agreement to which the British Government
are a sig y. This decision which is another
instance of the attitude of prosperous
provincialism that prevails in some countries
of the West is bound to hurt our exports to
UK.

On the question of notice of termination of
the India-UK trade agreement, 1939, which we
have received from the British Government,
only the other day I had made a statement in
this House in response to a calling attention
notice. We have since then received the official
version of the statement made by the British
Minister for Trade in the House of Commons,
which is under close study. He has stated that
if during the six months’ notice period, the
Government of India would be pleased 1o
reconsider their refusal to grant a waiver, the
UK would be willing to withdraw the notice
of termination and allow the agreement to
remain in force. India’sdecision not so grant a
wajver was arrived at by the Government of
India afier a careful consideration of all these
facts and there is not going to be any change
in our stand on this question,

I shall now say a few words about the textile
industry. While dealing with textiles, I shall
also say a few words ahout the problem of the
Indian textile industry as a whole. The elec-
tion manifesto of our party presses us to under-
take speedy measures to provide basic amenities
oflife to our people at reasonable prices. Re-
cently, the supply of raw catton has beea a
source of considerable concern to us. However,
every possible effort has been made to augment
damestic supplies by imports and also to allo-
cate the available supplies on a rational basis.

1 have also been greatly concerned about the
persistent decline in the production of con-
tealled cloth in the total output of cotton cloth
in the country and the rise in prices of textiles
wanant for the common man. Textiles included
in cloth are consumed by the poorer

of our society. The mills, however,
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have found production of these varieties increa-
singly less remunerative.

We have asked the textile industry to increase
the production of these varietics on the basis of
the new arrangement made. Under this ar-
rangement, the production of controlled cloth
which reache] the lowest ebb of 2.6 per cent in
the quarter Noveraber, 1970 to January 1971
will he steppod up to 100 million sq. metres and
amounting to 20 per cent of total production
during the three months beginning 1st June,
1971, and aftet three months this 20 per cent
would go to 25 per cent. Thisis our under-
standing.

I would like to warn this industry that il
this agreement is not implemented in letter as
well as in spirit, Government will not hesitate
to come forward with more drastic measures to
ensure that a blind pursuit of the profit mative
does not result in shortages of contrulled cloth,

Many hon. Members, especially Shri R. S.
Pandey referred to the questivn of sick textile
mills. I can assure them that I share their con-
cern  about this vital matter, particulatly in
view of thr effect on cmployment. This ques-
tion has assumed serious proportions particularly
because of the abnormal spirt in cotton prices,
apart from the factors which operated earlicr
like out-dated machinery, financial imbalance
and lack of management.

As Members are aware, it has heen and will
continue to ke our policy to revive, through due
procedures and as quickly as ppssible, as many
of these units as are considered technically and
economically viable. The House will be glad to
know that I have recently tried to reduce the
procedural delays and am trying to streamline
this process. Hon. Members will also be glad
to note that our objective is not merely to
revive such units but also to undertake a certain
measure of rehabilitation. The National Textile
Corporation is engaged in examining the scape
for such rehabilitation in the mills under their
purview,

I would also like to share with hon, members
my thinking in respect of the future of such
mills. Many of thess mills havé suth poor
machinery and the need for rehabilitation and
modernisation is an absolute necessity in many
cascs. Our experience of returning the milly'to
the original owners afier the mills huve been
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put on their feet has not been happy. We are,
therefore, proceeding on the basis of the provi-
sions of the Cotton Textile Companies Act and
in cases where we are investing public funds,
we propose to take them over. My object is to
ensure that the performance of these mills is
impioved and they are retained as public sector
units.

I intend to have increasing channels of
communication with the business community.
The trading community has donc well in
pushing up the exports by 8.3 per cent this
year. Thereis, however, plenty of scope for
reducing the cost of production and increasing
their efficiency. So long as the private scctor
continues to function in accordance with owm
social vbjectives, it will continue to occupy 1ts
due place in our cconomy. I would like to
assure the House that I am deteimined to
remove all unreasonable 1estrictions which fetter
our exports. 1 have already taken several
measures {0 estabhish close and continuous
touch with the busincss community. A Standing
Committee of the Advisory Committee on T'rade
has been set up which meets once a quarter,
reviews the situation and discusses any policy
or procedural measures which impede exports.
I propose to make regular scssions with the
chambers of commerce etc. to discuss mutual
problems, a feature of the normal working of
the Ministry. Qur senior officers have already
gone round the major centres of commeice and
industry and met the business community.
While I am prepared to give my trust to the
business community, I expect understanding
and co-operation from them in return. There
has been a fairly loud murmur against the
further nationalisation of imports in our current
policy. This is the accepted policy of Govern-
ment endorsed by the people, and it is not,
therefore, helpful to continue to cavil at it.
The Private sector must learn to live with it in
a spirit of co-existence. I would seek the co-
operation of the private sector in helping me to
make the STC, MMTC and other public sector
corporations fit instruments of public service,
particularly in the field of imports.

Hon. Members must have noticed that in
the current import-export policies, while we
have retained the broad framework of the old
policies, we have made many changes to
lberalise imports to speed up the isue of
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Yicences and to remove petty irritants. ‘'We have
taken several steps to liberalise imports for
encouraging exports and it is my intention to
pursue this policy still further. There have been
complaints of long delays in the issue of licences.
While some of these delays were umyustly attri-
buted to the licensing organisation of the Chief
Controller of Imports and Exports, T must admit
that in some cays applications have not been
disposed of with speed. We had undertaken
case studies of different types of licensing,
identified the factors that led to the delay in
disposal and have tried to eliminate then. The
CCIE organisation is going to have a firm time-
table for proressing the licences both for exports
and impoits and I see no reason why things
should not improve. I am confident that the
trading community will now find that they will
1cceive more efficient and prompt service from
the licensiug offices. We intend to continue this
process of exammation at periodic intervals. I
have also issued instructions that the junior
officers in the Chiet Controller’s office should be
put through short seminars so that the new
spuit of positive approach animates the depart-
ment.

I will conclude by saying that I was really
very happy to hear the words of compliment to
my Ministry. 1 am indeed very grateful to hon.
Members for this. If I have not been able to
answer all the points raised by hon. Members,
1 assure them tbat I will have them examined,
and if possible write to them Government’s
reaction 10 the suggestions made by the hon,
Members in the House,

SHRI R. S. PANDEY (Rajnandgaon) : He
has stated that he is going to nationalise the
export of traditional items, May I know
whether he has included textiles in that ?

SHRI L. N. MISHRA : Textiles is a tradi-
tional item, and I do not rule it out.

MR. SPEAKER :

I put the cut motions to
the House,

Cut motions Nos, 1, 2, 7 to 12, 14 to 47 and
50 to 65 were put and negatived.

MR. SPEAKYFR : The question fs :

*“That the respective sums not cxcebding'
the amounts shown il the fourth cohumn of
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the order paper be granted to the President
o complete the sum necessary to defray the
charges that will come in course of payment
during the year ending the 31st day of
March, 1972, in respect of the heads of
demands entered in the second columu there-
of against Demands Nos, 33, 34, 35 and 124
relating to the Ministry of Foreign Trade.”

The motion was adopled.

[ The motions for Demands for grants, which were
adopted by the Lok Sabha, are reproduced below—
Ed)

DemAND No. 33. MiNisTRY OF FOREIGN TRADE

“That a sum not exceeding Rs. 37,74,000
be granted to the President fo complets the
sum necessary to defray the chaiges which
wilt come 1n course of payment during the
year ending the 31st day of March, 1972, in
respect of ‘Mmusiry of Foreign Trade’.”

DeManp No. 34. ForeioN TRADE

“That a sum not exceeding Runees
73,44,94,000 be granted to the President
) complste the sum necessary to defray the
charge which will come in couis= of payment
during the year ending the 31st day of
March 1972, in respect of ‘Foreign Trade’.”

Demanp No. 35. OtnerR Revenue Expenpr-
TURE OF THE MINISTRY OF
FOREIGN TRADE

“That a & m not exceeding Rupees
5.19,45,000 be grar t~d to the Piesident to com-
Dlete the sum neceswary todefray the charges
which will come in course of payment during
the year ending the 31st day of Mareh, 1972,
in respect of ‘Other Revenue Expenditure of
the Ministry of Foreign Trade'.”

DEXARD No, 124. Carrrar OUTLAY OF THE
MinisTRY OF FOREIGN TRADE

“That a sum not exce ding Rupees
2,25,87,000 be granted to the President 1o
anplete the sum necessary to defray the
charges which will come in coutse of pryment
duting the year ending the 3ist day of
March, 1972, in respect of ‘Capital Outlay of
thi Ministry of Foreign Trade’.”

+
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MINnTRY OF PETROLEUM AND CHEMICALS

MR. SPEAKER : The House will now take
up discussion and voung on Demands Nos. 71
and 133 relating to the Ministry of Petroleum
and Chemicals for which four hours have been
allotted.

Hon. Mcmbers present in the House who
ace desirous of moving their cut motions may
send slips to the Table within 15 minutes
indicating the serial numbers of the cut motions
they would like to move.

Demanp No. 71. MINISTRY OF PETROLEUM AND
CHEMICALS

“That a sum not exceeding Rupres
76071,000 including the sums alieady voted
*on account’ for the relevant services be gran
ted to the President to defray the charges
which will come in course of payment during
the year ending the 31st day of March,
1972, wrespect of Ministry of Petroleum and
Chemical<’.”

DeMAND No. 183. CApitaL OUTLAY OF THS
MiNISTRY OF PETROLEUM AND
CHEMICALS

MR SPEAKER : Motion moved ;

“That a sun not exceeding Rupees
34,96,51,000 including the sums already
vo ¢d ‘on account’ for the relevant services be
granted to the President to defray the charges
which will come 1n course of payment du~
ring the yeais ending the 31st day of March,
1972, in respect of ‘Capital Outlay of the
Minstry of Petroleum and Chemicals”.”

How much time does the hon. Minister
require for reply ?

THE MINISTER OF PETROLEUM AND
CHEMICALS (SHRI P. C, SETHI) : About
40 minutes.

MR. SPEAKER : I will call him at 5.00 or

5.15 pam., or even eatlier if the debate is
finished earlier,
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13.42 hars.

[Mg, DEPUTY-SPEAKER in the Chair)

*SHRI R. P. DAS (Krishnagar) : Sir, T am
going t» speak in Bengali. In the beginning of
my specch, I must say that 1 am opposed 10
the Demands for Grants of this Ministry.  Sir,
{he ex-Manister of this Ministry, Dr. T. Sen, in
one of his statements said :

“The first and foremost objective of the
Government is to promote  self-sufficiency
and self-iehioance in oil, fertihizers and
petroleum.”

Since there is 2 possibility of getting o1l in
about ten lakh kilometre atea in our countty,
the hope expressed by the ex-Miuister does not
scem to be exaggerated. But the Government
report available with us, the expected target
of oil production at the end of the 4th Five
Year Plan and the stations given by Sh:i D. R.
Chavan on 13th Apil, 1970, 1n this House will
show whether we are reallv progressing in
acquiring self-sufficiency 1n ol or not. In 1968
we find that 16 nullion tony o1l has been con-
sumed 1n this country. In 1969, the consump-
tion of oil was 17.4 million tons. 1In 1970 it
was 18 ¢ millivn tons, By 1973-74, that is, at
the end of the 4th Five Year Plan 26 million
tons of oil will be required for our cohsumption.
Aggrin, according 1o the statement made by
Shri D. R. Chavan, the requirement ot oil by
1974-75 willby up t0 32 to 34 million tons.
By 1968, this requirem-nt of 0il will go up to
50 million tor s, If the production of oil increa~
see annually up to 2.5 million tous in the
entire period of the 4th Five Year Plan, then,
by 1973-74 the total production of 01 may go
up 10 26 millwn tons but if we look into the
report of 1970, we shill fiud that 18 million
tons oil have bren producad. Put during this
period, compared to the past years, in  place of
2% million tons o1l 80 thousand 1ons wil have
been produced. So the raie of failure in oil
production iy 80°,.  If the production of ol
goes at thas 1ate, then, by 1973-74 the level of
production may come to 10 million tons, and
as & result of that we may have to import from
outside 18 millioa tons oil. By 1978.74 the
total requinement ot oil will come 10 26 10 28
muliton tons. ‘Therefore, the quantum of import
will gradually increase.  During the current
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year, the quantum of import will be 12 million
tons ofl but by 1978-74 this import of ofl is
going to be increased up to 18 million tans,

Sir, it has been said in the Report that if the
1C-year plan, which has been formulated by the
ONGGC, is implemented fully, the quaatum of
import of oil will gradually decrease. But the
duration of this plan is from 1969 to 1979 and
this plan requires Rs. 12 hundred crores for
carrying out the work of cxplotation and pro-
duction. Out of this Rs. 12 hundred crores,
the Government wanted to sanction Rs.2
hundred crores during the 4th Five-Year Plan
and R, 8 hundred crores is required for the
5th ¥ive-Year Plan.  But it has been found
that duing the 4th Five-Year Flan only Rs. 181
crore; have been allocated for this 10-year
plan.

According to the ONGC there is no expee-
tation of increased production of oil. By
1978-79, the production of oil is likely to be
14.5 million tons annually but the*ONGC will
never reach that target. Conscquently, the
gap between the production and consumption
of 011 will further increase and because of this
widening gap between production and con-
sumption we shall have to import more oil from
outside. We have already said that by 1970.74
we may have to import 18 million tons oil. In
1979-80 about 30 million tons oil may have to
be imported by us.  Insuch a situation, the
hope of the ex-Minister in regard to the incres s-
ed production of o1l and the plan of ONGC
will prcve a lailure. The plan of the ONGC
is not going to be helpful to the increased
production of oil. Thercfore, the circumstances
will cempel us to spend more foreign exchange
for the itnport of vil.

Regarding the failure of ONGC to imple-
ment its plan it has been said that the money
allocated to them during Fourth Five Year
Plan, is not being given 1o them, Besides, ahout
the 5th Five-Year Plan, they are totally uncer«
tain. B of these r they are  unable
to implement theit plan fully. Of course, they
say that their 10-year plan may be sucaessful
if off-shore exploration of oil is uudertaken,
The off-share exploration of ail, which is goirg
on in Cambay, had it been completed by 1970,
their plar of incréased production of oil would
have ben successful. Besides, had the drilling
operaiion in Surma Valley hren comgieted,

*The o1iginal specch was delivered in Bengali,



201 Demands for

thejr plan targets of productiva woukl have
been successfiul. Thirdly, it will not be out of
place to say, that if the corruption and ineffi-
ciency prevalent in the ONGC are not checked
firmly, it will be imposaible to implem=nt this
ten year plan., Therefore. under the prevailing
circumstances, it has not been possible for India
to b~ self-reliant in the production of oil in spite
of the efforts made by ONGC in that direction.
Again, when adequate money has not been
provided in the 4th Five Year Plan for increas-
ing the production of oil, there is no  possibi-
lity of our country becoming sclf-sufficient in
oil,

Sir, our country has to depend upon the oil
bring impoited by foreign o1l companies. But
apart from the Plan undertaken by the ONGC,
we have Haldia refinery, the construction work
of which was started in 1967. 'This refinery 18
to produce 2.5 mllicn tons refined oil. But tl at
has not yet been possible because of the non-
completion of comstruction work. We have
placed orders for machineries for this refinery
with Fiance, Rumania and other countries but
we do not hat¢ any definite information ahout
the whercabouts of those macluneries Conse-
quently, it is doubtful, whether the construction
work of this refinery will be completed at the
e1d of 1972 or not, Perhaps the consiruction
work may complete at the end of 1974.

Sir, ou the 4th July Shri Siddhartha Shanke:
Ray said in West Bengal that this petro-chemi.
cal complex at Haldia would piovide employ-
ment to one lakh people. Perhaps he said this
thing with political motive. This petto-chemical
complex at Haldia will not be in a position to
employ one lakh people as the construction
work of it is going at a slow pace. The construc.
tion work of Durgapur fertilizer project is alsy
going ata slow pace; so the «mployment
prospect from this project i» alio dim.
Secondly, the production of refined o from
the Haldis refinery will not be according to
our expectation. In this connection, I would
like to point out that therc was a scandal of
misuse of Ras. 30 crores in regard to Haldia
Barauni pipeline.  About this ssandal we have

not yet any information. I, therefore, want
a categorical apswer about it from the
Miﬂi&ten

«: For the last fow dey’s we have been heasing
after 1971 there will not be any necessity
importing kerosshc oil in our cougtry. But
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we have not yet been selforeliant in the produes
tion of kerosene oil, In 1968 the production
of kerosene oil in our country was 2.8 million
tons. In 1969 it was 3.0 million tons. In 1970
it was 3.2€ million tons. But our consumption
of kerosene oil is 3.2 million tons. It, therefore,
shows that we still have to import keroscne
oil and as such it cannot be said that we have
become self-sufficient in the produciion of
kerosene oil. Under the circumstances, the
price of kerosene o1l has also increased, The
price has incrcased from 58 P to 61 P and
the price of lower quality kerosenc oil has
raised from 36 P 10 39 P.

Considering the present rate of production
of oil in our country and the question of im-
porting oil from outside we can say that in the
near future there is no possibility of our country
becoming  self-sufficient in oil production.
Since there isno possibility of our country
becoming sclf-sufficient in oil production in
the near future foreign oil companics and the
organisation of petroleum exporting countries
(OPEC) are smporting Iranian crude oii under
the Tehran Agreement and under that agree-
ment they have incrrased the price of petro-
leum. But the oil producing countries, for
the sake of their own development, are im-
posing taxes upon these foreign oil companies.
This burden of increased taxation upon the
foreign oil companies is actually being burne
by Indian customers. All these foreign oil
companits are making huge profits and they
are in a position to bear the increnssd taxes
and increased price of oil. But ultimately it
is found that the entire butden of increased
price of vil is borne by our customers.

Ou 1-6-70 the price of light Iranian crude
o1l was 1.28 per barrel, On 1-6-71 it went up to
1.68 per barrel. Therefore, the total increase
has been up to 40 per cent. At the same time
the tanker freight rate has also increased, The
tanker fieight 1ate up Lo Bombay port in June
1969 war Rs. 8.52 per ton. In January 1971
it rose up to Rs, 14.40 per ton. In Madras part
the freight rate in January 1969 was Ra. 14.87
per ton. In Januaiv, 1270 it rose to Rs, 30.53
per ton. Under the ciccumstances the Govern=
ment was compelled to increase the price of
oil immediately at the rate of 3P por litre,
1t will, therefore, be scen that in 1971 we shall
have to spend more on foreiga exchange egui-
valent to Rs. 3.6 crores, Under the Tehraa



208 Demands for

{Shr1 R. P. Das]

Agreement the oil companies have already
informed the Governmeut of India that the
price of oil will 1ise further from 1973 to 1975
and as a result of that we shall have to spend
forcign exchange equivalant to Rs. 106 crores.
As ous countty has to d=pend upon the forcign
oil companies, we shall be locing our foreigu
exchange more and more. Mv submivsion,
therefore, is that our country should purchase
oil from the international market at competi-
tive price. Efforts were, of course, mide in
that direction but they failed. 1f the Govern-
ment make sincere eflorts in this direction,
some results may be achicved. Secondly, I will
say that the scope of work of ONGC in 1egard
10 production an exploration should be expan ol
speedily. I will also want that the cfficiency
of ONGC should increase. The coruption
prevalent there should be put down fiumly and
the relationship between the labow: and the
management in that organisation should also
improve. For improved relationship between
the labour and the management the Govern-
ment’s present attitude requires redical aliera-
tion. Unless the Government  alters its present
attitude 1owards he lahour-management
relationship, the condition of that organisation
can in no case improve. ‘Lhirdly, I will say
that the policy in regaid to nationalisation
of all companies should immediately be im-
plemented by the Government. If we are 10
build up a socialist State, nationalisation of
oil compaaices is inevitahle,

MR, DEPUTY-SPEAKER : Please conclude
now. You may send the figures to the Minister
separalely, Mr. Panigrahi now.

SHRIR.P.DAS : Sir, T wil take two
minutes more. So my submission is that the
Government have failed to follow that Policy
which would have made us self<ufficiont in
oil production. Though this Government
talks of socialsm and ‘Garibi 1latao’ yetin
the spherc of our requirement of oil we are
depending more and more upon foreign
countries instead of attaining selt-reliance. If
dependence upon  foreign countries for oif
grows daily, socialism can never be established
in this country. 8o saying, ] conclude my
speech,

DR. LAXMINARAIN PANDEY (Mand-
saur) : I beg 1o movs ;
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“That the Demand under the Head
Ministry of Petroleum and Chemicuis bu
reduced by Rs. 100.”

[Failure to exploit the natural gas ()8

“That the Demand under the Head
‘Ministty of Petroleum and Chemicals® be
reduced by Rs. 100.”

[Delay in exploiting various mineral oils
available in the country (2)}.

Mr. DEPUTY-SPEAKER : The motions
arc als» before the House,

14.00 hrs.

SHRI CHINTAMANI PANICGRAHI (Bhu-
baneswar) : Mr, Deputy-Speaker, Sir, our
country has now almost eutcred the second
decade of development of oil industry. Juring
these years we have achieved a great deal in
spite of the obstacles put forth by the foreign
oil cartels. The investment to the ficld of il
today amounts to about Rs. 600 crores, both
private and public sector put together. The
proposed investment in the Fourth Plan is
another Rs. 900 crores 10 400 crores, making a
grand total of about Rs. 1,000 crores, One
cannot »say that this is a mean achievement,
This is one remarkable achievement that our
economy, our country and our government
have made when we are trying to win the battle
of our technological and economic indepen-
dence {from foreigu counttics.

After all this investment, we find that our
import of crude, petroleum and its producer is
increasing from one plan to anather, Our res
fining capacity will reach 28 million tonnes
by 1970-71. The target of production of
indigenous crude by this time is 9 million
tonnes. So far as achicvement is concerned;
it isabuut 7 million tonnes. If all possible
cfforts are made, we may go to 8 million or 9
million tonnes. What does it mean ? It means
that after an investment of Rs. 1,000 crores in
oil indusiry, the wountry will ‘mport about
15 million 10 16 million tonnes of crude at a
much higher price because we could not enter
nto agreement for 15 to 20 years as the o}
industry had their refineries sad they had to
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smport fiom their own sourcws  Ho, naturally,
we have to iumport ‘rom now onwards ata
much higher price, which means a huge ciain
on our foreign exchange resouices Theredore,
the country needs a kind of o1l policy for the
seventies which takes into conuderation our
peculier problems, ow investments and the
imponderables that face our economy 1lhe
country, thereforc needs an mtegrated fuel
policy, including for o1l, to meet the challenges
of the scventies So, in a country wheie the
reserve of o1l 18 plenty hke Soviet Union and
Kuwait and Middle Lastern countrits they
necd not bother about anything In Kuwait
the annual royalty of o1l alone comes to 200
million dollars besides the money which they
recerved by selling 011  They do not know how
to spend and spending 1s a problem in Kuwait
But, Sir, so far as this country 1s concerned
we do not have abundant teserves of oil and
I will not be incorrect m saying that after all
the exploratory worl —piehiminaly as well as
seismic—w- have 90 far come across a 1esurve
of 126 mullion tonnes of o1l Iheiefore, Sir,
our reserve of o1l 1smot as much as in other
countries We have abundant resources of coal
which could be used as a sowrce of energy
Lherefoie, we shall have to tormulate the el
policy in view of the nsing demand of petro-
leum and petrolcum products and knowing
fully that the oil reserve does not exceed 126
million tonnes We shall have to think and
revise and formulate 3 new fuel policv and,
therefore, to mv mind we shall have to foimu-
late a new {fucl policy including the policy mn
respect of oil. ] am guate aware that those who
are m charge of this Mimstry are also aware
of it and are perhaps thuaking how to formu-
late the fuel policy.

What I would like to submut 1y that oilss @
fuel aud 1 a feed also, Oil1sa fuel so far as
industrics are copcerned asit supphes lubn-
cants and fuel ouls to run the wheels, It 18 2
feedstock so far as producuon of fertilizers
15 concerned, 1herefore, we have, to formu-
late policy where we shall see that the o1l 1s
used as little ms possible as a fuel . the indus-
tries and 1t 13 wsed more for the fertihizer plants
taprovide the foedstogk of naptha for them,
We are fortunate that Nature has dutnbuted
uts bounty 1n this country mn such & manner
that we have regional arcas where coal 18
ahapdant and we bave developed nuclear
eWmthonmwhmhmﬁvcmnx
Wmﬂﬂ away frpm the coal belt and we
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are also developing hydel power whach is also
cheap. Kecping a balanced view of all these
tactors a rational fuel policy shiould be evolved.
In view of this huge mv t by the G

ment in the development of various sources of
energy a balanced policy should be adopted
so for as fucl 15 conterned With regard to
thermal powe: stations today they need not
depend too much on the fuel oils from the
tefiucties I think the Mimster will agree with
me that the thermal power stations can he
fired by coal Simularly even take the case for
demand of diescl o1l so far as runmung  of loco-
motives 15 conceined How much of diesel ot
we are importung It 1s good we are now tryng
to be little self-sufficient but, Su, if we work
out economics of this and 1f we run locomo-
tives with electric ty from coal well the capital
cost will be more 1nutially but in the long run
the countiy will be Dbenefited to a greas
extent and we will save fuel oil and utlise
coal which 111 abundaice In Japan today
even low-grade coalis being used but in our
country cven good quality coal 18 lving waste
and 1ts stock 14 enough

For fertihizer the demand for naptha can be
met not oaly by heavy 1esidual which s an-
other petroleum product but also by coal In
the umutial years we pioduced so much of
naptha and as thete was no coordinated

thinking we had to expoit naptha at
a very low price But today it 18 good
we came to our senses and thought of

setting up of refineries to utilise our own
naptha as foodstock for production of fertih
sers What will happen ? lhere will be
shortage of naptha by 1973. lherefore o we
want lo run all these feitilizer factories based
on naptha then we shall have to import moie
and more crude oil so that naptha can be
manufactured Naturally Isay st 1s good thing
that the Goveinment of India has done and
we also put before the Government the demand
to change the policy irom naptha based fertilie
ser plants to coal-based fertiluors plants. We
have plenty of coal It 13 good we are now hav-
ing coal-based feruliser plants. But they are nol
coming up and I hope Goveinment will look
mto that. Simlarly, the Railways can reduce
their demand of diciel and can use thermal
power produced from coal. Somebody way
telhng me supposing & refinery it it a8 selling
fuel il to an wdustry and supplics naptha to
feruliser plant atp emmng may geo down. It
will not. Iy will be equal, If i pells fuel gk
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to-an industty and if it sells its nnptha toa

fertitiser plant-rather it helps in the growth of
econorny and conserves oil. 'We "shall have to

rationalise our fuel policy keeping in view all:

these considerations. Today in this country

there is a great shortage of kerosene. Ax you'

know kerosene is one of the fractions of crude
oil and it so happens if we want to have
more. of diesel “or fuel oil then naturally
the quantity of kerosene produced goes down
and I am quite sure we are going to bea
little self-sufficient in Lerosene by 1978 but
again there may be deficits in other petroleum
products. We are not arranging the product
pattern of refineries in the manner keeping in
view the policy for the next ten to fifteen years.
Therefore, we are suffering this year with
deficit of kevosene; next year with deficit of
diesel oil and naptha, ¢tc. The heavy residue
of crude should not be used for power genera-
tion and for fueling of industry where coal
¢an he utilized. It should be used to maximise
the foodstock of naptha for the production
of fertilisers and intermediates for chemicals.

Now, the question is whether we will
be able to meet the rising demand in the coming
years of the petroleum products and petrol
itsélf. The demand is going to increase tg 45
million tonnes. Therefore, I submit let us
keep this demand down to 32 million tonnes
and arrange to formulate the policy in such
a manner that the country’s economy does not
suffer and we do not go on increasing import
of crude cvery year. We arc, thereby, paying
Rs, 189 crores. Today, we are paying perhaps
Rs. 118 crores by importing crude. May
be, it will increase to Rs. 189 crores in
another 2 or 3 years if it goes on like this,

. About' réfining technology also, it should
Be -flexible so that it reduces the imbalance
between product demand and product use.
Inthe -‘Estimates Commitiee, I had ‘an
opportunity - to-look into all - the refineries that
ave workiog: ‘T was sorry to find'that whereas

- peiwate sector oil refineries could chink -6f

what will -happen $n - lndhaﬁubmwmn

our: prublic - sector reﬁnenu could 'not think ..

“ofiit.. Ttis mot our fault Because the téchnicul
~help that we: feceived was'such that we thought”
wo should have to confine ourselves ohly to. the:

neods, not thinking of whiat would '

pecsentiday
_._.minludia in another stoﬂ’yem We

Jtiw 8 wﬂ

) -lmgueswme knucum-yﬂm yau
hdvéto havea pragrmmthtbafom 973

Gnm mmf S LA
cari go -head aigain: far Hewer- mhn%w‘ :
those countries” who wupplied mischinery sad

other things: The refining téchnology - sHnitd'
alio be ‘flexible and adjusted in wiicha ‘way
that there should be no imbalance hemcen
product demand and' product use.

ot o

Take the case of Digboi Refinery. It.has
worked for the last 10C years or se. Still this
refinery goes on, Today, it produces perhaps
75,000 tonnes or it may be less because almost
all the wells have been exhausted. How does
itrun ? It runs most profitably. It is because
it has been 30 designed that it manufactures
100 and odd items of petroleum products.
Therefore, it gives profit. Today, our refineries
are not able to manulacture more than 3 or 4
items. Bur after the Fstimates Committee’s
recommendation, the Government has gone
into the problem and the new refineries are
thinking of producing more than just 3 or 4
items of petroleum products,

The hon. Minister should give attention to
all these things. He has taken charge of this
Ministry. Tam so happy. I want him to see
that the refincrics should try their best and
diversify their production so that they will
never incur loss.

As regards the recovery of kerosene, I would
ask the hon. Minister to examine it. The
recovery of kerosene today is less in the refines
ries and it could be more if the new procéss of
recovery is introduced in the refineries,

Today, we are spending annuaily asbout Ra.
8 crores for the import of kerosene. Therefure, I
must submit before the hon, Minister that to
save the kerosene demand, let them devwe s
policy like this. Let'there be a sufficient supply
of LPG or town'gas or ‘such other iu-mu which,
are ‘manufacturcd in ‘the. country.’ so fu ;
urban centres are coriverned, why not ser m
LPG and and other items are mpphcd
the fuel needs of the urbdn people
kerosene js saved ? Today, the - IOC'

cylmdtﬂ- ‘Wiien you ’hnve 1o’ cyﬂndm‘ E%ﬂ
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cinttés 5o that the people there do not wee kero-
sene a8 fuel and, mnaturally, the villagers get
enough kerosene to use it a3 fuel and, thereby,
you overccme the shortage of kerosene. The
hoarders today are creating artificial scarcity
and they are sclling kerosenc like anything in
the black-market, I hope, thereby, they will not
get any opportunity to fleece the consumer tike
that.

One point more T will contlude, I hope,
Sir, you wil! not mind if I take two or three
minutes more.

This again § want to mention about Qil
India which is very near your State. Itisa
joint sector concern, 509% share-holding owned
by Government of India and 20% by the
former Burma Oil Co. and they have now
joined together. They had the know-how ear-
lier. They have taken the lease of more than—
1 am not surc of the actual area —~perhaps 1503
sq. mules in different parts including your own
State. What do they do? Berause of the tech-
nical know-how, they know it beforchand where
the oil resources arc, but, they are not going
to explore those areas now, They are not going
1o dig wells there. They will only do it bit by
bit. Today they are in possession of best area
of oil reserves but that they have explored only
about 500 sq miles because they know oil price
isgoing to increase. Therefore, the policy of
Oil India to-day is only to bring out so much
of oil as to amount to 3 million tonnes. Why
should you not ask the Oil Indis—you have
509% shares in it—to explore all the oil pussi-
bilities so that production goes up to 5 million
tonnes ? The reason is that we produce § million
tonnes, our refinery is not going to ute it. That
is what the Oil India is going on telling the
Geovernment every year, Ithink this needs &

ew.

i

To-day, why should not the IOC call for
fubal tenders for importing crude ? What is
explanation of the Ministry ? The Minister
s, "We have no tankers. We cannot go for
iy

Eﬂ

ghilat \enders’ The linle country, Kuwait,

taken the help of Japanese. They are
bullfdhig tankers, tankers of even 60,000 toanes,
Wi srould you not couseive of this idea bee
ford Wiat » time will come when oil tankers, oil
taitkory of latge capacity Hke 60,000 tonnes
will be noeded by the country ? Why shosild we
net Mink of manufactaring the oil tankers
7 ¥or the next ven ve twelve yesrs we
veading so umch crude and our e

H
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quirements of oil tankers is this rouch and we
should go in for manufacturing of these tankers
ourselves. Why should you not plan like that
imtead of hiring tankers through intermedia~
ries and the nil cartels ?

Now, I come to fertilicors. So far as ferti-
lizer is concerned, this Is another secior where
we have made very heavy insvestmont—investe
ment of Rs. 500 crores, Sir, the mwre we in-
vest, the more we import, To-day, we are im-
porting more than Rs. 200 crores worth of
fertilizers, May I submit, Sir, without mean-
ing anything to anybody that the way the cal-
culations are being mad- about our fertilizer
requirements, one i inclined to suspect that it
is being manipulated in such a manner that at
the end of the Fourth Plan the actual gap will
be 7 mllion tonnes. The consumption of fer-
tilisers goes down by 189, 229, and 23%.
Then, why ars we importing more ? Because,
to satisfy certain vested interests. Sir, there is
one company, Rahmatullah and Co. There
are seme ex-Joint Secreraries of Finance and
Agriculture Ministries and others in the Board
of Directors of this company. Therefore, they
have a vested interest to see tha: this company
every year imports fertilizers, This is how
things are happening. When we are fighting
to win the battle of economic and technologi-
cal independence, we are sorry that there are
certain vested interests and contact men in the
Ministries who are trying to sabotage our eco-
nomy from within and I hope this would be
investigatcd into and taken note of and cory
rected,

Next I wish to say something about thg
petro-chemical complex. I would urge upon
the Minister that this is gaing to be the carmer
sionc of the development of India’s economy,
in the coming years. Regarding petro-chemis
cal complex, in the downstream products of
the refineries, the Government of India
has invested Rs. 200 crores and if we can onter
in the field of synthetic fibre, we could produer
everything. We are importing cotton and
other 1hings to the tune of Rs, 100 cpures s
year and if we develop this sector we will be
saving Rs. 100 croves. So, 1 have every reapon
to hope that this petro-chemional complex will
be the comeratone of India’s ecomomic pro.
grois in the comting yeals. I hope Governs
wment will sce that this petrowheniical camplex
develops in  Assam, Gujaiar and other places
aud expand further,
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Off-shore  drilling meeds to be expedited.
This matter should be looked into in detail.
Fvetything is not well with the ONGC.
It should Le streamlined and improved. Iam
sorry I have no timr. The ONGC should
take up surveys in Orissa so far as oil finds
are concerned and seismic surveys in Chilka
offshore areas and in Mahanad: basis. The
work should be re-started and I am sure there
are rich finds there. I hope Government will
consider all the suggestions which I have made.
1 support the Demands,

SHRI INDRAJIT GUPTA (Alipore): 1
will confine my remarks to only one subjcct as
I do not have much time, 1 wish this Minuster
well in the new office he has assumed. T would
like to see him show some courage and hold-
ness to clean up some of the mess he has inhe-
rited from some of his predecessors.

1 wish to focus his attention particularly on
one matter about which 1 am sure he knows
sufficiently because it was one of the big scan-
dals exposed in Parliament and the Public Un-
dertakings Committee, in its famous 66th Re-
pott that is about the Haldia-Barauni Pipeline
scandal, 1 am citing this as an illustration ;
there are many other similar scandals going on
1 hope some other Members will have time to
refer to some of them.

1 am sorry to say that as a result of this the
Petroleum and Chemicals Ministry and some of
the undertakings coming within the sphere of
the Petroleumrand Chemicals are fast acquiring
a very unsavoury public reputation. I hope the
Miniater who is young and energetic and has
come new to this responsibility will have cou-
rage to try to clean up some of the cesspools of
corruption which are alleged to have collected
here,

He knows, but I will remind him for his be-
nefit, that it was m January, 1963, very shordy
after the clash with China that the Union
Cabinct decided as an emergency measuse, in
the event of the eastern part of the country
and Assam being endangered that it was neces-
sary 10 build an oil pipeline from Haldia to
feed the refinery ai Barauni and that it should
he of the capacity of 3 million temmes. This
wis looked upon as an cmergency measufc,
That was the concept behind it, I am sorry to
sy that cven today, nearly cight and a half
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years after that decision was taken, the position
is that pipeline was found to have been laid in
a cortain area across the coalfields, across the
coal munes, in such a way a5 wouid codanger
the gafety both of the coal mines and of the
pipeline itself. Secondly, although a very huge
amount of money in foreign exchange was spent
for the technological advice and know-how of
certain private foreign firms abroad suchas
the Bechtels of the USA and the SNAM of
Italy, it was found later that the pipeline which
was actually designed and constructed had a
capacity not of 3 million tonnes as the Govern.
ment had wanted but something less than that,
perhaps 2 millioa tonnes, Lven now, m the
Asamol coalfield aiea, between Andal and
Salanpur where the alignment of this p:peline
gac«, there are underground fir~y raging in cer-
tein disused coal mmes, and a large part of the
sutface of the ground there has subsided.
This 1s the place where the pipeline has been
laid after expert adwvice and survey. It has
been calculated thatif a realignment 1s to be
made, and »f the pipe has to be removed from
that danger zone and laid 1 a new area and a
detour has to be made, 2 realignment of some
97 Km. will cost an additional Rs. 2 crores at
least. This is what has happened very briefly,

1t was biought to light by the 63th report
of the Public Undertakings Committee which
passed very severe strictures against the top
ofhicials who were responsible for these negotia-
tions and for concluding these contracts with
the foreign cxperts. The Commuttee recom-
ded to Gover that an immediate in-
quiry should be held and the officers who were
found responsible for such grave dereliction of
duty and for collusion—I studiedly use this ex-
pression, because it is used by the Public Un.
dertakings Committee—in malpractices and
corrupt practices should not be allowed to get
away,

1 do not want to go into the rest of the his~
tory. Subsequently, as you know, Sir, accérd
ing to our rules, within six raonths of the sub-
‘mission of the Public Undertaking Committes's

port, an actionstaken-report is supposed to be
submitted by the undertaking concerned, indi.
cating what action they have taken on the find.
mgs of the Public Undertakings Commiises.
In this case, the undevtaking concernod was
the 10C, and actionstaken-report was upposed
to bave been submitted by the 30th Octobrw,
1970, chat is, Inst yomr. Bo, it was submited,
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But I learn on good auchority that the direc-
tors' board of the Indlan Oil Corporatien
never discussed this action-taken-report before
it was submitied, They never saw it ; they ne.
ver discussed it, and only after the report had
been sent to the Public Undertakings Com-
mittee, the directors' board of the JIOC was
asked to give its postsfacto concurrence, which
the director’s board refused to do. It has not
given its approval but has simply nuted the fact
that an action-iaken-report had been sent, 1
am bringing this to the Minister's notice so
that he may pleasc look into it, a type of ine-
gulanty which it still continuing.

Now, as eveiybody knows, Mr. Justice
Thakru, a tetired judge of the Allahabad High
Court had been appointed last year as an one-
man comrmission to go into these specific chai-
ges and allegations. That commussion is sitting
at present,

The first point that T would like to mention
heie is that I am one of these M.P.'s who consi-
de1 themselves fortunate to have been associated
at various times with this i>sue when it was
taken up ip this House, and there were some
40 members of Parliament who had jeintly
submitted a memorandum to the Prime Mi-
nister, demanding that those high officials
should be brought to book, an inquiry should
be held into their conduct and punishment
given to those who were found guilty.

Here when this Thakru Commission, which
is a public commission of inquiry, is sitting in
Delhs, I for one am a person quite interested
to go there sometimes and watch the procecd-
ings, but I find it extremely difficult to do so
because the premises allotted to the Commission
arc somewhere beyond the Kutab Minar, in
some place called Vijay Mandal or something
like that, Apparently in the whole of Delhi
City a house could not be found to house this
Commiwion; some place has beea found
beyond the Kutab, 15--20 kme. away from the
city. Naturally Ior any other member of the
public would ordinanily not bein a pasition
even to go there, oven if he be interested, apart
from the fact that Shei Sethi's Government
bas recently put up the price of petrol.

. The strange thing s that whew the Commis
%100 Wis uppolnted, as uiually happens, the
Minintey of Works and Housing was asked to
find wigensises for it but they could net do so
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in Delbi city. The sirangest thing of all is that
at that time the Secretary of the Works and
Housing Ministry happened to be the same
individual wha previously was in the Petroleum
Ministry and is the main sccued in these
proceedings—by that time be had shifted to the
Works and Housing Ministry. I am told he
wrote back saying ‘I am very sorry, Govern-
ment cannot find any house for the Com-
mission. We may try for some privately-owned
house’. Then a privately-owned house was
also recommended by the Works and Housing
Ministty. This was beyond the Kutab Minar
and it was at arent of Rs. 1,800 per month,
The owner of that house was also the Building
Adviser of the Works and Housing Miniatry
and therefore a subordinate of Shri Nayak's.
1 am told that the actual site where the
building is situated was the place from where
in the olden days Mohammed Tughlak used
to rule Declhi. This is all a very strange
coincidence of factors. I am told the Judge
himself is most dissatisfied with the very
cramped space where in that court-room hardly
15-20 people could sit and there are no toilet
fac lities or anything of the kind.

However, the main question I would put to
the Minister is who is representing the Govern-
ment of India before this Commission. Is there
anybody ? Two lawyers have been appointed
by the I0C as their 1, one of whom
incidentally happens to be the son-in-law of
our present Law Minister—does not matter,

SHRI VIKRAM CHAND MAHAJAN
(Kangra) : The son-in-law is also entitled to
practise his profession.

SHRI INDRAJIT GUPTA : No objection,
but whether in an inquiry into a public
national scandal it would be desitable for
he and his party to decide. 1do not know
what norms the ruling party has in such
matters. Nobody grudges him doing this work
elscwhere.

What is troubling me—which ia why Iam
raising the point—is that in this whole affair
the Government of India seem to be speaking
with two voices. They scem to have a split
personality. Government tock a devision—o6h
which T must congratulate it—to suspend Shri
Nayak. He was about to retire, snd apcoeding
to YOS rules, no action could be takeg againse
an dfficer who has retived, Mere Govermons
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did take appropriate steps to see that the rule
could te amended in such a way that he was
suspended before he could retire. He is now
under suspension pending this inquiry. So far
80 good. Shri Nayak challenged the suspea-
sion order before the Delhi High Court. The
Government of India, through Shri Niren De,
appearcd in these proceedings. 1 have with
me the affidavit and other papers—they are all
public property. The Government of India
clearly contested Shri Nayak’s arguraents there
and pointed that Mr. Justice Thakru had been
called upon to make a preliminary mvestiga-
tion into the charges against Shri Nayak and to
find out whether there was any prima jfacie.
case. In fact, in his preliminary investigation
he had found that S8hri Nayak was guilty of 12
at least out of the 14 counts. Therefore, the
Government of India contested his challenging
of the suspension, ard the suspension was
upheld, but now when the Thakru Commis-
sion’s proceedings are going on, I would like
to know who is representing the Government
of India there,

The 10C and the Petroleum and Chemicals
Ministry are represented by counsel. but from
what I hear and what I 1ead in the newspa-
pers, because the press is also covering the
proceedngs, the Ministry through its counsel
and the IOC through 1ts counsel are trying to
act here as people who are defending Mr.
Nayak, they are trying to whitewash the case.
I make this chatge in all seriousness. But
who is the counsel there who will assist
M. Thakru on behalf of the Government of
India in presenting all the facts 7 There is no
such counsel.

So, when it comes to the Delhi High Court
going into 1he question of the suspension of
Mr, Nayak, the Government of India correctly
was irpresented Ly Mr. Niren De and they
contested that case, but when the real enquiry
begins  before Mr. Justice ‘Lhakiu, there is
nobody to represent the Government of India.
So, is the Government of India = separate
entity from the Ministry of Petroleum and
Chemicals, I would like to know.

The affidavit sworn in the Delhi High Court
specifically  says that in the preliminary
inwvestigation ke has been found guilty an 12
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out of 14 counts, and before Mr. Thaksu the
Ministry is trying to defend him. The news-
papers say that all sorts of obstructions have
been created. Privilege has been pleaded when
the question of inspection of documents came
before the court. It was the Ministry which
pleaded privilege and said that they couid not
be inspected. That was overruled. A file was
called for and it was submitted, but the file
submitted was later found to be a dummy file
and not a genuine file. What is all this that
is gning on ?

Theretore, 1 would like the Minister to go
ito all these things and sec that the Comuris-
sion is treated with 21l the proper respect that
it deserves. This is a very serious matter
involving crores of rupees of this country's
money.

I would also remind him that the same
Public Undertakings Committee in a sub-
sequent report went into the findings of Mr.
Nittoor Srinivasa Rao. It was another
enquirv set up in between. The curious thing
was that he retired in the middle of the
enquiry. He was the Centra]l Vigilance
Commissioner. After his retirement, when he
was no longer in Government employment,
in his private personal capacity he was per-
suaded by the same top officials uf the Ministry
to continue with the enquiry. He continued
with the enquiry, and the Public Underakings
Committee, in Chapter VIII of its report, has
dismissed his findings as leing not worth
considerine, T may also bring this to the notice
of the Minister, he may look into it later. I
am told that the expenditure account for this
Nittoo: Srinivasa Rao enquiry which has been
submitted, claiming that it costs Rs. 70,000, is
not correct at all, Much more than that has
been spent. And in the items of expenditure
you will find even an item of Rs. 7,000 as bills
for whisky consumed. Who the lucky consu-
mers of it were, of course I do not know, but
that can be found out.

In conclusion, I am meking three roquosts
to the Mizister, The firt is that prudieg this
enquiry, the present Onaigman of the 100
must also be tramsferred. ¥Me is one of the
p:mople ncu:ad‘.hﬂe contipwes to  be the

irman Indian O Gorporation,
Mr. Kahyap. 1 makman'nmmiq‘
mentioning his namc becpuse the sames atp
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mentioned plentifully in the Public Under-
taking Commuttec’s Report. He himself has
been held by the Public Undertakings Come
nilttee to be guilty of this, that he had a
seifaappointed  sub-committee  within  the
Qorporation to look into his own conduct in
his dealings with the Italian firm of SNAM.

He is now continuing as Chairman of the
10C while this cnquiry is going on. In the
interest of justice and impartiality and fair
investigation, I should demand that at least
pending this enquiry Mr. Kashyap must be
transferred from the pos' o: Chairman of 10C.
It is a very sad day when all thesc top ICS
officials should be involved in such dealings.
There wasa time when, whatever clse one
might think of the IC8—I do not think very
much of them, any wav—thev were certainly
above this kind of thing. 1 do not know whete
the country has com* 10 now.

Secondly, will he pleas~ consider the ealarge-
ment of the terms of reference of the Thakru
Committee’s investigation to include this ques-
tion : whether the enquiry made by Mr., Nettur
Srinivasa Rao after his retivement in his per-
wnal private capacity was mala fide or not.
How could he go on with the enquiry ? Who
was responsible for that ?

My third request to him is this. Please try to
find some new accommodation for Mr. Thakru.
Why should he sit in som: place of Muham-
niad-bin Tughlak’s time, beyond Kutub-Minar,
with no toilet facilitics, no place for siuting ?
Surely with all jts vast resources the Guvern-
ment can find him some accommodation
somiewhere, a little wore centrally situated.
What is the use of having & public enquiry if
the public cannot go to that place. Iam jnte-
r:sied in going but I cannot.

Lshall sit down aficr referring to 01 other
point. Iam told that thereis likely to bz a
pubtic agitation in Kerata saon. I do not know
whether it 1 corrector ot} hecan tcll me.
It seems that the Kerala Government and the
Kerala public have been told  that they could
upt have & petra~chemival complex around
Cochin becamss of the shortage of naghtha, 1
am loldihat they have suddenly discovered
that naphtha is beisg . out of Kerala
W somie other State, 3 naphha s (here, it s
there { it 10 toit chere, it e dhere,  But if
they aabald thas theve (s shortage 4 oaghtha
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and if they find that their own naphtha is sent
somewhere clse, itis likely to cause public
discontent which may lead to an agitation. He
should look into it.

oft wame wqe (afearr) : fwet
fecdt eftwx we, # W@y o R
fafredt ot femrew Y a9 &} & g
T gt § | 9 aF @ Pl & e
#o o o o 7 Y wTw fopar §, s
g9 IT qET AT Y A A X A
aga ITEw WY wewd ol | Wi d 5o
cTgeEd & Arq WY faema § AT wmEAv
g1 & uF ama ave s &y wigar g
foraR vy, Pt dramado st fored
wEt 1 feee gadvd g & fow fear
o ot i & sarr wgw § v faw-
fa® #, gawT aveew Mo dto dro ¥t ar
firo zodrT fag ¥ 7l & snife X A andt
¥ o qg §f va fafreY R amq § o

Q& NAAT KT : FT I8 A0 {

st qaTe wqT: AW IH JNQH Qv
gy, ag X A w1 FFA ) ¥ @
TR ey @ g fro & s fre
Fadre fag QA agm ez §1 § @
aag ¥ fufred it aflo Te Mo e
¥ ot gfew &, ST atw Al ar ewar
FfrT qF 2 gz ¥ aTe § sreer s
frerrar wrgar g o qw wrar & aw e
fro ¥ oR fro zadie fag, wo fafrely
¥ oY ¥ § @ ¢, SO OF FR ¥ uwx
HI AT g W ot IAAY T wov ey
s M ag e s & ew fafrad
T HER A A agr sraaw e § 1 s
ax faad A g8 fafrady W sl i
R ol N o ot & oAl
s ATgAT, Bfew § g WET W
wrgen  fis 1962 & e 1966 &% gart
T & g 6z W Ao wy § wafe @
& e fivar st afean & ana i gk
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¥ x| dgaer difcae # gaTX oiYo GHo
#ro dto ¥ awad ] U qhAw TR
¥ forg, oo e & fou frg o &
wE-dr ab% afeae e, S8 aW@
ATYFT ST AT Argar § |

’ﬁ‘;‘ﬂ' & Ariodlotdo AfRAT &1
frfem g ol aF @ fewddz &
ey § 9 Jad W) AR fed-
Feh @y arf @ gw arfrad @ §
5T Ao wifa® faw & 7 afer wfad
waRa § | ugl 9T e ¥ FHA GE
gt 81 & T wheew 1 sifoer
foprg @ & sraT ax STewt @@ W@ g
S Ao FT W § Iud fgaa fema
#arfez & 4 w08 1] wig 992 wTd &Y
wgaey gars & 1 gt o AAfwe & 9Au
yifez are} & 4 0% 11 w1 992 wWd
1 ehew g 9T fRar &) T @
¥ 1962-63 F FFIT ATH THETH A S
itz frar g fs | strg 97 g &Y
W Ei a { 63,300—damage due (o the
misuse of the machinery &1} A ﬁﬁ!ﬁ" @
g w

1962-63 ¥ q@FAT WX & ark §
wifez A snadrwer firg § sk wamar & e
e & fgara & g A faw w@r 30
oY aXg ¥ 2 W@ 60 g TAT FAR
T & o ared fear v fe N qare
HATAT AT 9T IEFT AR 9T GO g
Aar 1w ag Wy oo feadr e
fer N A qrg § ac & N aww
fadew §, oo & fafree arge & fqana
¥ tw s g 1 ox iy o Roaw fee-
fedt srfpay oifeeata & v o 39 ofiw
R A E o A w st gwnr Wy A Ee
¥ war
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Arew Yor d & 6 atogedfiedfe
o gy Wl Sfeg Wt Y fr T W W
T F T AT, FINA HT @ aw, Bk
o argx frwed A qroy WY afee
Jrademgy Nt § TTH AT @
Fr g Adodloudo wfrad & oW
al=r fawrer | anfez femdde w1 oF
afeae ar 7 ggo o F@W 1 SR
IR vz vy T vy fF aw ao-
Fzely sy fearddiz dir FC g} T
an ST ST SR 9EH gawe £ faar
AT | qES A 39 qIfRaT F EgREA
qe @M 7 fedes 7 ofgw feudiie &
IEY Qe AR T, afee wmee Wi
sfear & uarg 7 fFar | 3% am 9«
arfEae & ag7 & foonem fear ok sad
Mo ositodo § uawtd v oy war )
A% I ¥ srfeay s arw ifewr &
qqq FHzY fag AN srfens wEw aX g1
37 wHEw § I foar & ¢

“It iy trading of the profession for achie-
ving a peisonal gain.”

T 9% AGT T FIGAAT TIATEAC & |

ot g & gfoma =t w1 fooe fear
%1 g gEE@ AW & O U AT gAR
gaq sidee fear 1 widee Qo Al g
IR e qu g fear ) g e giw
¢ aAA &) S D amw) 34
7Rl W S AW FET AT 26 W)
¥ g @) §¢ Ty s amy ww A
fisr 1 Sfew fer ot gv@ sawt QU
dar & faar | wAw ¥ aff arar & fF ot
v fra g & dmr femr wr o
IR & g Ag Fear @ 9w 9wl
AT ifgd o dfFT 97 q AgaEr w3
& of o qu far war W< fr W)
ag A ardt § o Ak gawr dew
it < awar §, g8 oy Al e —

st #o gro frwdt (Aferrr) @ wft
I wiw v § fs wEwr sddph
o g ?
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o) waere wgv : ag @ S d dfew
forerger #t Qe off gurer v 0 fre-
TN FT HAGH FAT TATT FH AR Y

st e fagrdt woddy (enfead) :
A o o F @

oft gaqm oy 2w i @ oar
qETA, d B ar aRde, A g
off g &Y e 21

IUTeqE WEEY, T qg W 3@ f&
gy o @ o9 widee foar war @
E Waw 2w Y w1 78y fed g

ux ar Megaz Wi fs anc HNf
FiEHT & HT A @ @ IR
aX ¥z w7 & St & @ oA
1T IuAT wre Ay Ppar omar @ S
agt g gar & fF qiw 08 ¥ W
& @17 o FUT F7 T FEAET F AR
#13%e ¥ fear war S AT Ag WO
A TG g1, IR w1 A fear @ e
ot 3aFY T fear war | €W aE ¥ gEwr
% wtg R R faeaqr v 1 oW Uk wiw
Y A 7 ¥ faar vy, AT gR w@ET
8 N arag N for e s
IO oYy wifee 4 ¥ faar arg, cAwT GR
Wl

fefr ¥ for it o for =0
75 e wd & | g fdaT g AR D
0T T kv far 1 o o 9 fin
W few A3 § o7 W A Ao &
f53g Serd ot wrar snowy aar @
T Y o & e Frage @ § 0 Qar
T QR T AW A G A T T
fir afemw frex ot 3@ s am | @
TN qhws defem S @ @)
arfrie @ o oferw atctfen e §
3w et it 3 vt fom fvar 1
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oF Hadr B9 w1 @ WOT T w0
FT waw FeC 719 fFY gU OF wigw
X forr T | 99 H AT gEEY AE ATy
G AT AT LA & A0 a9gr wEifE
T T 9T Qi G A §T aR

Sﬁu@oﬂoﬂo ﬁ&mm@ﬂf& fis
77 dfreg 2 fr o of s =01 ST ooy
wdw &1 7 frar amg, g AR Ay
wEro &1 €Y feur wg 1 YR a1 WO evar
2 & s vl AT anelt e &Y A F
fean oAy & a3 w9ar qewRE € s
A oY W7 37 TEX AT AT ¥ W@y e
F ITH 9EAR Tz g A &
givewfaar w1 uw o FIT gwA A feam,
gy dfafadry 8 & 1R 2 gwd
fad, foad sidee fe@ wiawr Fx &w
fru 9z fad o a7 grf F@ $AT N
st 7Y, s, aAdwH wHt R fad
qmE WE ¥ I AT FATY HHEA
*t arg< T arge fow mar ¥ s e
sar gronar § 1 & arrw Afcqada & amw
YT AT FE WE | R AT A A
RS sUd @t G od few wx
T AT gHAT

R agy W Ader fear war
Torer & at ¥ fis sdw wves agt Freran
T & e (worws) |....... 6 w3y
T g qoTd ¥ @d feqr gl &
gfen # & aga Nder fear aar) 3w
6 FUT WA F AT FAT AR qA T A7
g oary ara e Wy @y o anw
g ¥ ar gwdl ) R¥few vy g
& mar @ 6 FAY AT gATQ v |

fine gwa wgr fe gt at| g AT
adf § 1 15 €A 77X BT AR WA ¥ o
rgror vy fefew & faq gk oy
#ry weeft Tewr B v & fag darx
AG R T AT W v ¥ ¥ g oW
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g ST wgw AR AT HAE *7F & qAd
@ E afe o8 wgw s ot fefer
wefm v fee @l oot QW WX
% | gun fau qiF X g g™ T4
ot @ § fem 9L 4 F08 ow@ @9 v |
gt ot w1 i FvA & fag AR s
¥ dare Ay v |

4 F0¢ wAT IwrenarEa F Oy
& ameg ¥ from fow & wgrdae Wy

AN avav ) ATy B W R

1 e TE@rEAd ¥t A9 ¥ w7 99
frar wNfE g99 BT FEAT IAW A0
¥ faar | gw oA faame feama & oot 59
fag 1 faest & @ TaARY w4,
7% 7% IFRL TEH HET) A 1 wqw
BT gHA 9 9gw w1 fmar ? ag snfee
& sagwA § | Ay o enfe A
foitd frelt 7@ & 1| TWeslo F A T SN
wrfez ) e & ag ooft faslt ady &)

faezs FEANT [T 7 oF€ AN
Y a1 w AT I FAAAY F qww
tfre agt qX Fag ) BfwR g8 CRETg A
& o fawger @ @R A @7 o wf
wifs ww e & WA faww &
ekt & ag wg fear fr ag oY s
7 oy ¥ qg aanr fafdse
TWiREE §1 gW X A wRI 1 W
A ¥ g6 o Sk o v gw
o ¥ oagy ard mE swoil ek
a3 o3 o od san dfeT gF A
fafredy sy seft § o 3ad T
fafredt & ARl Sue dNawRA ) g
TAAQT gH R wT R &

15,00 hes,

qfers shrEfe wud it ofeaw
QFTSTH FAE & ¢ aww el O R
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fegwed frg &1 Tw ot ol &0 W
# wifa< ¥ weitfonz o mg wmT § %@
fafrey # sraesg M arew @ & fag
ag fm A Ay g qgw § N fw
ags s ¥ wifegz @ A e
E‘F*f, ’ﬁ'ﬂ,ﬂ'c’ﬁ‘o qwqE, ‘ﬂ'ﬁomc afr,
I AroqToM oo, firifear wy
T, TFo To ATAGA, THodlc FHET AT
THe Ao HUT ¥F fmﬁmﬁm’ti TR
wa¥) geie Fifg 1 fopeer ¥ ar glawc
y gy g9 AL o | HEAEA ¥ Wi
fox s gfefmas sfwa awreg &
ag qfsfoaw wH9w 7 aww awEl wy
Jfefoaa wrrad w2k o gor fawr,
S S gEfaATT § SR 9FE, qw oey
ag qaAT qRF v | gelifegzeh & ag
EET § | W HifeT Ja sty § gwad
Rmrrerrde faa @0

«SHRI C CHITTIBABU (Chingleput) :
Mr. Deputy Speaker, Sir, I am grateful to you
for giving me an opportunity to parucipate in
the discussion on the Demands for Grants of
the Ministrv of Petroleum and Chemicals.

Before I proceed further with my speech, I
would like to point out that only 1wo days back
the Annual Report of the Ministry of Petroleum
and Chemicals was distributed to the Members
of this House. I am surprised to find in the
first paragraph of the Introduction to this
Report that Shri D, R. Chavan is the Minister
of State in this Ministry. It is not beyond the
capacity of the coterie of officials in this
Ministry to add a corrigendum stating that
Shri P.C. Sethi is the present Minister of
Petroleum and Gacmicais. I am fiemly of the
view that this omission on the part of QOfficers
is deliberate and they are cock-sure that they
can get away with whatever statements thay
ehoose 1o make in such a Report presenied to
the Lok Sabha, It is not merely that discour-
tesy has heen shown to the Minister here,
Similar treatment was meied outto 1o Jess &
person than the Chief Minister of Tamil Nadu,
Kalaignar Karunanidhi. About 18 months
20, the highest dignitary of the State wes.not

*The original speech was delivered in Tamil,

H



225 Demunds for

shown the elumentry courtesy of being invited
1o the inaugural function of Manali Refinery
near Madras. Thitis not an isolated incident.
Retently twenty days bacl, when Shri C.
Subramaniam presided ovei the inauguration
of C. 8. I. R, building complex at Adayar 1n
Madras, again the same sordid story was repea-
ted. It is pot just a g'ip, but it is the result of
bureaucratic prejudices. I would even go to the
extent of stating that these were signs of bureau-
cratic overlordism and high-handedness. I
would request the hon. Minister to issue direc-
tives to the undertakings under the aiges of
his Ministry that such graceless behaviour and
gruesome despotism on the part of officers will
not be tolerated in future.

1¢ is stated in the Report that the delay in
the completion of the outer harhour project of
Madias Poit has greatly increased the cost of
freight of transport of crude to the Madias
Refinery, thereby effecting the economics of the
refinery adveisely. I would suggest that the
hon. Minuster should use his good offices with
the Ministry of Transport and Shipping and
see that the Madras outer harbour project is
completed soon so  that the Refinery does not
undergo available losses.

Similarly, the Madras Fertilizer Factory was
incorporated in December, 1966, but the pro-
ject has not been completed within the target
date. Commercial production is expected to
copmence in October 1971. One of the reasons
advanced for the delay in completion is labour
strikes. I would like the hon. Minister to  exa«
mine this question earnesily and immediately
and sec that the project starts functioning at
the earliest, When we import every year huge
quantitics of fertilizers, it is necessary that the
projects undertaken within the country are
completed on time,

The Indian Drugs and Pharmaceuticals Ltd,
was incorporated in  April 1961 and after a
decade the gros sales turn-over has gone up to
11,60 crores of rupees, Before we start deriving
a little consolation, we are confronted with the
fact that the working results are likely to show
aloss of around Rs, 7 crores. But a rosy
picture is painted that the undertaking would
break~cven in its operations towards the end of
1971-72. Thia sazt of complacency goes beyond
the cosprehension of even & gullible person
like 20y X do not know liow to reconcile these
tWwo siarements,
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If you make even a cursory analysis of the
causes you will find that there are many short-
comings inherent in the set-up.  For example,
after six years Of 1is inception the Surgical
Instruments Plant at Madras, the sales of this
unit are a mere pittance of 47 lakhs of rupees.
We see that this unit has received orders only
from the U.S.8.R. and no other country scems
to be interested in the medical instruments
manufactured by this unit. Many a time we
have seen reports in the Press that the machi.
nery installed :n this Unit 18 outdated and no
modern instuments can be processed by it.
The Public Undertakings Committee of Parlia-
ment have gone into this question and made
some significant recommendations. I would
suggest that the Ministry should these
recommendations 1n all seriousness and  inple-
ment them vigorously so that this unit becomes
a profitable one.

Every year we find that our import bill on
crude oil 1s mounting up and it has gone up
now to Rs. 133 crores. I do not know for how
long we will be 1n a position to waste ou: pic-
cious foreign exchange. We should be ealigh-
tened by the hon, Minister as to the steps taken
by the Ministry for achieving self-sufficiencv ia
our crude oil requirement.

The Tamil Nadu Government have acquired
6000 acres of land at Tuticorin with th* noble
intention of industrialising this backward area,
by setting up several units fr r the manufacrure
of cement, chemicals, and fertilizer.  You are
aware, Sir, that the port of Tuticorin is being
developed into a major port. If we want to
industrialise this area, then coal, the essentiu}
ingredient, has to come over a long distance
from Bengal. Ifthe Centre establishes a Refis
nery Unit at Tuticorin, the fuel requirement
of the industries can be met by the ajl produced
in the Refinery.

The Tamil Nadu Government, after realising
the future requirements of the State for sound
cconamic growth, have been urging the estab-
lishment of a Petro-Chemical Complex ay
Manali. The Engineers India Ltd,, entrusted
with the work of economics of the complex-
have prepared a feasibility report also, The
feasibility report reveals that favourable condis
tions exist for the setting up of this 3
But the Government here seems to b oblivioys
of the importance of such 8 complex &t Manali.
I would appeal to the hon, Minister to inltinte
immmediate action in this regard,
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Ascarly as May 1970, the Tamil Nadu
Government sought the clearance from the
Gentral Government for the establishment of
a Naphtha Cracke: unit. When we are import-
ing 5§ lakh tonnes of Naphtha annually, this
propasal, which is pend’'ng before the Govern«
ment here, agumes greater urgency. If permus-
sion is not given to set up this unit, the co-
sponsors of this project, the .G, (P) Lid,
have threatened to go to Singapore for this
purpose. I would request the hon. Minister
to look into this proposal and do the neediul.
Yetl another proposal awaiting clearance from
the Centra] Government relates to the setting up
of a Nylon Factory in Tamil Nadu. Th's also
requires the immediate attention of the hon,
Minister,

M. Deputy Speaker, Sir, the long coast hine
of Tamil Nadu has not yet been tapped for
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should give its concurrence to the proposal of
the Tamil Nadu Government for seiting Upa
petro-chemical complex,

1 have confidence in tht ability of Shri Sethi,
a young man of verve and versatility, Iam
sure he will bend his encrgy to clear the Augean
stables in his Ministry. I request him to
bestow His personal atiention to the clearance
of schemes proposed by Tamil Nadu Govern-
ment.

With these few words, I conclude,

SHRI B. V. NAIK (Kanara) : Mr, Deputy-
Speaker, Sir, I support the Demands for Grants
ihat have been placed before the House by the
Munistry of Petroleum and Chemicals.

In the administrative Report that has been

locating oil and no off-shore drilling programme
has been undertaken though the possibilites of
finding oil underneath the sea are great, ‘The
exploration of oil in the Cauvery Basin has
been attempted in 2 half-hearted manner, 1
would demand of the hon, Minuster that he
should spare no efforts to tap the vast under.
ground wealth,

Instead of oil, a murky stream of malprac-
tices is meandering its way through the Oil
and Natural Gas Commission. Recently, the
country was rocked by the scandalous misap-
propriation of Rs. 50 lakhs. 1 would urge that
a Commission of Inquiry shoud be set up
10 go into the shady deals of O. N. G. C. The
Public Accounts Commiltee have made caustic
camments and suggested certain remedial
measures, If the Government fail to implement
them, the people of the country will lose their
implicit faithin the good intentions of the
Government. Just as many State Governments
felt like a pack of cards, thesame fate will
overtake the Centre also once the malpractices
in the governmental institutions go unche-

In conclusion, I would request the hon,
Minister to expedite the issuance of clearance
to the schemes of the Tamil Nadu Government.
I begin 1o donbt whether the Officers here have
no time to attend to this work or they have
ge mind to devote. The Central Government

pre i by the Ministry, particularly, in the
section of chemicals, 1 did a sort of home-work
regarding production capacity vz the actual
production. I found to my surprisc that
almost everyone of the 194 cases of varying
types of chemicals, their installed capacity far
out-strips the actuai production. I also found
to my surprise that the only commodity in
which our installed capacity exceeds our actual
production, and unless it ic a sort of a printing
error, it looks to me that our actual production
is 300 % our installed capacity of 2000 kg
per annum. What should that commodity be ?
It is opium alcaloid It looks very ironical that
this country, in spite of all its chemicals, semi-
chemicals and all the res, is good enough only
in producing a sort of a hallucinatory drug.
Therefore, 1 would like to draw the attention
of the hon. Minister for Petroleum and Chemi-
cals that the existing utilisation of our installed
capacity, whether it be fertilisers or chemicals’
or any other sector of our production, both in
the public as well as the private sector, is
wofuily Jow. I hope the Ministry will leok
into these figures and try to find out why our
production of sulphur is low, and why our
production of sulphuric acid is low and, there.
fore, why our super-phosphate production is
low, and whether the cause is only raw
materjals. I think uniess and uptil we have
done a thorough investigation as to the reasons
we will not find & solution. In regard to aver
production of opium alcaloid whether this has
agything to do with the international racket of
these drugs and the roason a3 to why we ame
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prodacing 6304 kg 'with an installed capacity
of 2000 kgs. If this investigation is done, it
woukl he a great thing.

Then, I am coming to the next item which
inspired me o come to this subject relating to
chemicals. In the State of Mysore, in my
constituency of North Kanara a letter of inten(
has been given to one of the monopoly houses,
M/s Karam Chand Thapar, an East Indian’s
monopoly house of this country and the letter
of intent issucd by the Munistry is in favour of
Ballarpur Paper & Straw Boards Ltd. It took
me a lot to find out {rom the grass-roots ox
from the State Government right vp to the
Government of India as to who was the bene-
factor in my district who was buwlding up
caustic soda factory the details of which 1 will
not dwell upon., But, I would mention here
as to what has happened in giving this letter of
intent by the ertwhile Government of
Mysote—j 15t now the hon. Member was talking
about corruptinn in high places and officials
of the Government of India—Ilet me also say
something about it. I don’t want them to he
exonerated. They should be punished, Let me
also state as to how corruption flourishes even
i all high places. 1he erstwhile Government
ol Mysore which has now gone out of power
and the persons who took that decision granted
this gentleman Licence for a caustic soda
factory of, as far as I know, ahout 30,000 tonnes
of caustic soda per annum-—my fignres are
subject to correction, as I told vou before it
was hard to reach the source of information.
We have no quarrel at all if industrialisation
of our Btate and my district has taken place
and progressive industrialists come forwsard in
our country. In our State, exactly three miles
from my headquarters or my native place, the
Government of Mysore through the agency of
the Mysore TIndustrial Areas Development
Buard is acquiring land from poor prasants of
the coastal areas who own no more than 20 or
30 guntas and this is being procured at a
tock bottom price in order to produce salt,
the common salt, that is needed for this
industrial magnate of East India.

They have been running awav from West
Bengal, and were invited on a red-carpet by
the erstwhile Government of Mysore. This is
the injustice done to the people of my constitu-
-ency, Goveromant acquires lamd and it is
stated that the land is peedad for Government
parposes. Btate Government acquires it fom

ASADHA 15, 1698 (S4K4)

Grants, 1971-72 2%

poor peasants, at low price, to produe common
salt, Mr. Kapoor Chand Thapar, of one of
the monopoly houses has stated that the raw
material will be locally produced. But what
happens ? The poor peasants of my consti-
tuency have to part with their lands at low
price, The paddy fields are converted into
salt pans for this purpose and these big sharks
are operating through the State Government of
Mysore, I request the Minister to kindly inves-
tigate and sce that the injustice done to the
poor cultivators of my district is no longer per-
petrated.

When I talked to senjor officials, including
Chief Secretary and others, they told me that,
if necessary, they will shift the factory to South
Kanara. This is a thing which goes against
the pace of industrialisation. We are not
interested in any sort of rivalty between south
and north Kanara districts. Further enguiry
should be held in this shady deal that has been
indulged in by the business houses.

I now come to fertilisers. 500 million tonnes
of fertilisers is equal to 1.3 million tonnes of
nitrogen. There was reference by an honour-
able member of some conspiracy between
vested intescsts in high places. In 1968, there
was a rcveisal of the policy of controlled
distribution ol fertilisers in this country, Pre-
viously fertiliser was distributed at uniform
price as per the vld orders to every cultivator
in the country, Because of the pressure of the
private sector this policy was reversed in 1968,
The private scctor said that there should be
free sale and competition, and that they had
got capacity for production of fertilisers etc.
This piessure reversed the existing policy in
1968. The Minister of Petioleum and Chemi-
cals may say that this is not his concern, as it
concerns the Ministry .of Agriculture, The
Ministry of Agriculture will say, it is the
Ministry of Railways who are to coordinate in
this. And so, it will go on being shifted. In
planning national priorities the fomula adopted
was that we should have big fertiliser concerns
in the country, But these big concerns should
not dictate the policy to the Goverpment of
India.

1 would say that as in seme of the other
countries with ndvanced farm techmigues, we
do'not have a farm lobhy here. In these circum-
stances, whanever there is a rize in food prices,
there is a furare pacticularly fresn my hon,
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friends opposite, whether they belong to the
Lelt or to the Right. who represeat the interests
of the people who make the maximum amount
of noise, namely thc urban interests against
such rise in food prices. Whenever there isa
nise in prices whether of wheat or of rice or
any other foud commodity, particularly our
Iuftist friends always take up the cause of the
urban industrial working classes but the
interests of the qural classes are never taken up
when it isa question of the control of fanm
input, prices. Farm prices aie sought to be
controlled as far as farm vutputs are concern-
ed, but when it comes to thc question of the
fertilisers and other inputs, the most prevailing
voice isthe voice of the oligopolistic sector
which is concerned with high margin of profits
whether with insecticides or with fertilisers or
other agricultural inputs. I would, therefore,
say that in formulating this programme, in
formulation the production schedules or other
details in regard fertihsers ctc. the unheard
voice of the farm lobby, the non-existent and
silent farm lobby 1n this country will have to
be heeded to and it will have to be divined if
not heard and thereafier the pohicy decisions
will have to be taken. A lot of changes polti-
cal, social and eronomic have taken place since
1965, and my party has come hack with a fresh
mandate of giving social justice to the people.
If we canuot render them that social justice in
the form of immediate lowe: prices for food-
guains, 1 think 1t could be the positive policy of
the M ristry o” Petroleum aud Cthemicals as well
an the Ministry of Ra lways as well as the Minis
try of Agriculture at least to pusitively bring
down the prices of fertalsess ard farm irpu s,
This is the muramum that 1 would like to plead.

Since ircidentally 1t 1s a casc of the equitable
distiibution and social yustice of the petro-
chemical complexes and since the Mysore State
conspicuously lacks in this, though 1t has got all
the rest of the faulitics, for a petro-cheniical
romplex and since the Western Coast of Mysore
State affords a very good possibility for such a
project T would urge thc hon. Mimster of
Petroleum and Chemicals 10 give his attention
to this mauter.

15.28 hrs.
{Sumr K. N, {1waARy in the Chair)

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
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CHEMICALS (SHRI DALBIR BINGH):
1 would deal only with & few limited subjects
in my Minisry. First of all, I want to deal
with the drug industry in the country.

The drug industiy 1n India consists of nearly
100 lurge and medium scale units and more
than 2800 small scale umits including those
manufacturing Homoeopathic drugs. Of these,
64 firms both in organised and small :cile
sector have a measure of foreign ownership or
control.

On the eve of Independence, most of the bulk
drugs used to be imported and only processing
and formulation was donc here. Since then,
howeve1, due to various steps taken by Govern-
ment to achieve a regulated development of the
industry, drugs and phaimaceuticals has
attained the status of a major industry, Conti-
nuous efforts are being made to increase the
indigenous pioduction of bulk drugs and to
replace the imported intermediates and basic
chemicals by indigenous material to reduce the
import bill as fai as possible. As a result of the
development in various technologies moie and
mote indigenous materials are being used for
the basic manutacture of different diugs.

In terms of value the industry 1s now one of
the Jargest amongst the chemizal bhased indus-
trics with an estimated production value of
over Rs. 250/~ crores compared to Rs. 12 crores
in 1948. 'Ihe ratio of pharmaceutical produc-
tion to total chemical production in  terms of
value 1 roughly 2/31d. The current capital
investment in the industry is estimated a¢ Rs. 150
ciores as against Rs. 24 ciores in 1952 and
Rs. 56 crores in 1962, By the end of the Fourth
Plan period, 1. 1974.75, the capital invest-
ment is expected to be of the order of Rs 200
crores.

Questions have becn asked tegarding prices,
which is a very impottant factor. During the
year 1970-71, Government introduced a new
Piive Control Order called the Drugs (Prices
Control) Order, 1970. The prices of drugs were
already under statutory control but the ecarlier
Orders issued in 1962 and 1963 had merely the
effect of fieezing the prices of products as on
1.41963. By the Drugs Prices (Display &
Gontiol) Order, 1966, a system of selective
increases was introducea but it was made obli-
patory for the manufacturers to obtsin prior
appraoval of Government before increasing the



pmu 'Ilhmm. however, comiplaints “that
the - prices of ‘drugs.in “India were high and

shiould be . brought . down - while . the industry -

was.also critical of the price control measures,
In 1966, Government referred 18 essential drugs
to the Tariff Commission for examining their
cost structure and recommending fair selling
prices.  Based on the recommendations of the
Tariff Commission, a comprehensive order cal-
led the Drugs (Prices Control) Order, 1970
was issued on 16.5.1970 in supersession of the
earlier orders. The salient features of the
Order are :

1. The selling pricesof 17 essential bulk
drugs have neen fixed ;

2. Prices of other bulk drugs have been
frozen at the level prevailing in May
1970 ;

3. Arevieed forraula for calculating retail
prices of drugs have breen prescribed ;

4. The ininimum rates of commission pay-
able to dealers—wholesale and retaii—
have been fixed.

Prior approval of the Government is neces-
sary 1o the revision of prices once fix~d and also
for the prices of the new packs and new formu.
lationg,

Special features of the pharmaceutical
industry are different prices prevailing for
identical products manufactured by different
units,  Generally speaking, there have been
three sets of prices in market of formulations H

L. Prices of products of larger compa.nics
particularly foreign controlled ;

2. Prices of medium scale units and leading
small-scale units ; and

. 3. Prices of amall-scalc units with localis=d
marke'.

. Any ratiodal and equitable.drug pric: control
_‘mtem has to take. into account this differontial
Price situation amd must: aim at - bringing. the
-+ Jeadery’ ‘Pprices down to a2 reasonablc level, while
~ enabling the small ‘and medium-scale units to
~move up their prices to fair lévels: whero -meri-

wd andwthem lkne"pwﬂdhw mﬁcxmt

AS&DHA. 1% W (SAEM)

- Grats, 197172 294

room for competitive forcet to act, lmween the

-different classes ofmanum:turers and produ s,
“The present price control order is very compie-

hensive and provides a framework withiri which
the different prices of * packs could be conve-
niently adjusted in relation to cost profitability,
compulsion of growth and other relevant
aspects. As a result of the pri.e rationalisation
aimed at ky the Price Control 'Order, prices of
about 45% products of 114 leading manufactu-
rers have come down while in about 11%, the
prices have increased. The prices of other
products remain stationary. In all cases of
increase the reason was the increase in cost'of
raw materials and other costs. Even heve, care
has been takea to keep the increases as low as
possible. Tt is estimated that as a result of the
price control measures the benefit to the consu-
wer would be of the order of Rs. 20 crores.

During the year 1970-71, Government had
also decided to canalise the imports of certain
important bulk drugs and intermediates through
State Trading Corporation. In respect of most
of them indigenous production has heen esta-
blished but the present production is not ade- -
quate to meet the country’s demand. 1In these
cases, there is no merit in allowing actual users
to import their requirements without ensuring
a corresponding henefit for the cor in the
price of formulatious and without safeguarding
users of indigenous matcrial against unfair price
competition. Often the price of the imported
material is cheaper than the prices of drugs at
unifoym prices to all formulators and get advan-
tage of price reduction in imported material
passed on to consumers. Government has evol.
ved a system of pooling whereby the indigenous
and imported materials are pooled and sold
at a uniform price on the bLasis of weighterd
average.

‘One of the consequences of the - new ' price
control measures is the scveve competition which
the small-tcale units in the organised sector,
specially those which ave foreign-owned or.
foreign-controlled have. In order to assess their, |
difficultics and take suitablé remedial measures,
Government appointed a Small-Scale - Study
Group which has since submitted -its report
Go have ptect mny. of the recom-
mendations of. the Small-Noale Study Group.

- Governinent are alsc  considering ' the fecom-
- mendations relating to - reservation of gertain
o formuhm fw the amm-smle sector.. .
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in this connection, it is also relevant to deal
with the performance of 1.I).P.L. and Hindus*an
Antibiotics Ltd,

The three plants of the IDPL, namely, the
Antibiotics plant, Rishikesh, the Svnthetic
Drug Plant, Hyderabad and the Surgical
Instruments plant, Madras are making satis-
factory progress. The antihiotics plant has
been able to resolve its major technological
difficuldes connected with the commissiuning
and stabilisation of products, The Cotnpany is
also faced with the erratic and inadequate
supply of power from the U.P. Siate Electricity
Board. The interrupted and inadequate power
eauses financial loss to the company and the
matter has been taken up with the Chief Minis-
ter also.

The production in the Synthetic Drugs
project, Hyderabad has mmproved cons.derably
and is at present 80 per cent of the installed
capacity, The production is expected to im-
prove still further.

The major problem faced by the Surgical
Instruments Plant was the lack of demand for
its products, The position has since improved
and the plant had in April 1971, orders worth
Rs. 49.39 lakhs. The level of production is
about four times higher than that during the
last year. The plant is expected to improve its
performance diring the curent year,

The total sales of the products of this com-
pany during 1970.7] were of the order of
Rs. 11.78 crures and during 1971-72, the sales
are expected to be ol the order moe than
Ra, 21 crores.

This public sctior undertaking has been
showing lusses since its jnception. The extent
of losses has, however, dechined from Rs. 918.44
lakhs in 1969-70 to Rs. 710.50 lakhs dwing
1970-71. 1t has to be recognised that its opera-
tional results and profitability have been
affected du¢ w diversc factors over which it
has no control, not the lrast of which being the
evratic and inadequate supply of powsr to the
plant at Rishikesh. There was a msjowvpower
break down receatly resulling in an  avoidable
luss of Rs, 32,3 lakhs.  Duspite the inhibiting
factors, the Company has been making  deter-
mined cfforts, to turn the corner anmd the
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management hopes that, if no ather impondep
ables intervene during the current yesy, the
Company will muke a small profit in 197273,

I would also like to deal with The Hindustan
Aatibiotics Ltd, It js one of the undertakings
which has shown profit over the yean, declared
dividends and financed expansion from the
funds gencrated by it. The dividend declared
for the past few years up to 1969-70 was 10 per
cent.  During 1970-71, however, due to certain
produciion problems, the pany could not
do so well as in the past. The main problems
faced by this company are : (1) frequent puwer
failure; (ii) frequent break-down of machinery
on account of ageing; (iii) high percentage of
rejects in the case of penicillin and (iv) shortage
of quality soyabean in the case of streptomycin.
The company is fully alive to these problems
and taking adequate remedial measwmes. In
the competitive field of drugs. it may not be
possible for the company to maintain the pre-
sent position for long,

The two public sector undertakings account
for about 6 per cent of the total production of
diugs n the country. It is no doubt small, but
this is not surprising, considering the fact that
there are more than 2800 unus in the drug
industry, including 65 foreign owned/controlled
fums., The production of bulk drugs in the
two public sector units is of the order of Rs. 9
crores as agamst the total production of about
R, 35 crores in the country,

Both the units are growing and I have no
doubt that they will be able to occupy a viable
position in the drugs field in no distant future.
I may also touch a few pints 1egarding. petro-
chemicals. Members have also shown interest
and raised points on petro-chemical industries.
We are [ar advanding in this ficld also and I
would like to refer here to the Gujarat  Petro~
chemical Complex which has three basic units.
The first of these, the benzene unit has already
been commissioned. The second, the aromatics
plant is under erection and will be commis-
sioncd towards the end of the Fourth Plan,
Altogether, in the vomp’ex, we shall have faci-
lities for production of 1,20,00¢ tannes of
plastics, 20,000 tonnes of synthetic rubber,
68,000 tonnes of fibre ineermediates and 30,000
tonnes of detergent raw matcrials.

‘We plan to preduce 64,000 10 65,000 tonnes
of synthetic fibres. This will substemtially
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velicve the presure on cotton and  wool and
&0 meet the growing preference of the consu-
mers for syrithetic fibres, Members are aware
that we are importing very large quantities of
catton and wool every year and spending more
than Rs. 100 crores yearly on these imports,
The production of these fibres would goa lony
way in reducing fibre and cloth shortages and
relieve strain on foreign exchange.

The production of synthetic rubber will meet
the gap between the demand and  availability
of rubbers in India. Thisisa vey imporant
and strategic raw matetial for the manufacture
of tyres, tubes, belting and several other indus.
trial and consumer products and we  would be
able to meet the demand of rubber  processing
industries by the execution of this project.

Members are aware that plasiic have enor-
mous possibilities of substitution of metals, glass,
rubber and many otner iraditional materials.
Our production of plastics will meet this gap
between the availability of natural materials
and growing demand.

In order to cxpedite the completion of these
projects, therefore, much advance planning
hay tobe done. 1am confident that the
projects that have been undertaken to be com-
pleicd in the Fourth Plan will be so completed.

o wEwWATCEW iR (HEER)
gamafe wEeg, af dfwaw ik @
AT AT A W AT F AT @
frar qr & ag sgar wgar g feag
Harew wEfe AT W ERT AT E, W
F YT wAey § | WA WX ¥ gR
W o ofraw § wgeqw A W@
O T g daw fal g w s
af ard arfg fadelt wpxr w7 Y AR agw
WY MET ¥ HA OGN I @ R,
geR fivn e od §1 xwgfic & o
ardy wwgeit W dwer wfgy 1 ool @ W
wai orf gy weafrd & ok ¥, s
¥ et § Ak ¥, REfrw srewy
W wet awbwa wo Tl B AR §,
wrfo e . Ne ¥ wriwem & R ¥, @
wre rore Wre dive & wrbwwry ¥ W 44
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# 3% avdl %7 Qgua A wgwr o e
we ¥ v ar o § AfeT amd wwn-
aft wgiea, ag ava fafeqr & f afy o
gAard ar v qfwrrd &3 £ N
TEAE YIWT KT § AR W wwHq Ae
fawrr ar wwrw GO TEEY SAWE W
aeft & ot aviwfas fer ¥ ag v a8
gt fs gw 39 Aaww 9T fret wET W
qATT FT qF A1 I9 HA@ o] Al
77 a5 gR faaragds =6 €%
Y =t wEfE @ § o e o ¥
A F I F o | F I W A
FT a997 HqT § A 7 4% fAgw s
fF vy wERa & faog § afy are@a O
Frf ot s § AY o wadr s @
TG AT AT GFAT §, I AR T
X I AT A 8 ALY A, Aw v &
aft i, wife gf avl e § wew
& @Y afy Araty W v weAr W
A F free § ST @w A @ qww
& vors qgma ¥ #1F winfal & e
w1 g femr &1 oF w8 ¥efrae
N TR wig ggar  wifs  Sw
AEET & WA ¥ T X §rq A ¥
oY ¥ A IAET AW A wwww g
gwiife wgg ¥ wASy FE ¥ < §
for#t wOY oyl &1 gz § st W
O Tt & gy Y o A AE ¥
Wi FC qF aF qfws svmy gom) qufy
w@E a1 ¥ R e dzrar § ww dw
¥ o v g% HR swmfra A1 & X
faar &% ¥ ¥7 T Y frerrw § B
HTHY FEAT AEET WY gEAT Al
#rfo Yo We ¥ WA ¥ sk N agy
wrowr & Sud @ ¥ st
werar 8, gl ol A vt ey
§, sowr fefues Aafsbwer
war &, @ e At ot a
& wigm fF sy g,
T FR BT TUH FE W

o wrkanr o3 |

A3
giigiﬁz

wfr
T
A

|
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[z10 wwiatan aid]

% qg fadww s ago &
7gr A wER grYw saw TrwEr § Ky A=,
wmA AT W I, AW A% ¥
Fqar AL S W | 9g W@ Tk fF

Fwmgg e § aX ¥, 39
A=Y & are ¥ v f6d 0@ § et Ay a%
aga ¥g wiaargd§ Ffew T ag wa
s fF e & o dw g osfa
gawT Ty Awgr ST gNr SyEW Y awar
g ofer g F Mm@ F Al s
T & f9 §5 7w aw w1 faag e
8, 59 wxe A Fheargar § 5 Fror
s o ag Faarg g dy gar @ AR =
g oy aw I ¥ ady i€ e )y
# qdy weft o & fdew w@r sgm
fe ¥ vy grad ¥ g5 FE9 9orq S Ay
dasgw 128 dw IFT AT @&
o ST N g sl ¥ W Faar
Y ¥Fy faarg I @r &, ST A &
ar A A & FTE AR I fEe & g A
% & swroon, A A TgA AT ST
a1 wgw wgeAge wifw & Sw wEeaqw
mias gw ST AT A AT RE)

% IEH ATH AR wE S
wrrq femrar sgan | WA Wl o A
wEa : a9 18 WA sgar 19 97 F
WA T 9T 9AFTA F  woq FFT 97
fir ga fadeft &« ool F1 TsflawTo
FAFAAFT QY A a0 7@ &
ag oAt wigm fr enfae 99 ag aw
fog qed 0 & N7 wr ¥ fRey Aw
gt T TEAHT FIF 7 =T @y
¢ orgar et dw wafry & asdlsw
& a1t ¥ oA ok Nfa aw o ° A
o weafry F X ¥ W feg A aw
o AR A g § o ol e ¥ gk
agt fadelt &= weafran sifersre smg g
¢, varfrs oeg go § & gwTd Y s
SO §, SH FTH AATHT W AL AT
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o ek ®1 g w30 A @ ey
¥ sz wAr Tig, der (R AR sy
frdew fear & f {0 SAeTd & o s
¢ fr feg® a3 A 18 a1 19 g A w7
AR wAAy Ay ¥S o ¥ e EuT
I qEFI F 7 7@ G A Nf g
& 4 7

Tt 5e R & & gawar g 5 g
IqTET 7 qey GEifaw, Rr-afawew &
R ¥ a1 Gifqan Nevza F A A, 39
IART & 7y Y W AF T QU AR #T
qTRE T INEAFT AN qeAE, I
TET F WA FI7 § AT qadfq AAv
¥ ggfr sy 18] A w1 d w1 sfagw
frar & offa gor w9 @ gu o g
T A w97 9 95T 97 )

qanfa e : D fagz A amm ¥
difre T gara sifag

o HFHIATOAW qiF : g 11, 12
fawe fa=T ofgg 1 ooft Y 47 w5 aug
faar g

qaafe wfvg : I@ QY faae ol B
#ifeg

o wysATTAN TiF : 7 frdga wer
=g a1 fF o uw adiy Feen ¥ e
GaT w@d ¥ @1 Wt ag war mar & e ooy
zfr g AU i T oA X FIM
o |

oy & ®AfT & ar ¥ s @
arelva w1 AEM 1 W o wQfe
Faw fararag § et oy & AR
7 A agt wxw & A g ofF arcare g
T gk W frvacad § s
gEwT Ww N W ¥ e aww gy
IR = ol fom e sewr saneR
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«ff amrar, & & aunn § 6 ag slewé
af @ty

Ta¥k Arg-arq & ¥y W-iwew ¥ A
¥ agat wIgaT | W NTR AW X 3T g
¥ #fwon dare w7 a8 § A vOR I
ard fadeh g aw o wwdt d 1 oW
o #Y qWR F1 gw WA ¥ | { gawan
§ fF g oF agy a3 vy T g
# 7 oF @ @ER FY aE AGET AT
Frfeq ®A IEAr g M ag ¢ Fergw
qafes afew |

“Phenyl-acetic acid is a useful chemical
required in the manufacture of many pro-
dutts. The laigest single wuse of phenyl
acet.c acid is in the form of 64 per cent
aqueous solution of its potassium salt asa
penicillin precursor. Tt helps to increase the
yield of henzyl penicillin by addition to
fermentation liquor.

Another use of phenyl-acetic acid is in
the production of phenyl-acetone needed for
amphatamine manufacture. Many esters of
phenyl-acetic acid are used in perfume and
flavour industries.

1n the medical field, phenyl-acetic acid
esters have been prepared having spasmo-
Iytic, local anaesthetic and cough-relieving
properties,

In the agricultural field, derivatives of
phenyl-acetic acid have been prepared posses-
sing herbicidal propértics of a broad range
of weede”.

W TR ¥ TFE W ¥ &R
Fargen fear & \ %9 wEIT & agE & ¥y
s § forey g aad gt dare WY Ewd
& N Fw alafy & qugm A @ W afew
e & geatr § &1F ot andy § o
Tk Ay o ga3 gwarat § o R or
ool § iz gl S AEE Ay § )

awafy A, o9 & g9 avR W
Ry & gy § g0 wwn §o1owsw
W WAL W & e wfevmee
vtz & wrd § areare ay P wult off
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¥ fe gt oy wvew ¥ sfzanmE @iee
FATGT AT qHAT )

&7 G ] wodt 1969-70 =Y
aerar Y e & wgr a1 gw wdw
TR N AP R WU FA W @ §,
A% I fra fegr om gr § st wed
a1z 1970-71 Y fefid & ot fox ol
T ot B gw 9gt wraETT iy
s o frare sy @ § a1 i w80
et o fotmere waw AfF §0 F
Fg g R b et § o W@ e
faoie & Soel wieo &9 | T & g
9 UF HTETT qigE F R ar @ § 1
ag Fg g ? YEwr At ot s Fro
8 gAT § | wiewTEo &7 At gAR A
Fgadac gt ar W &1 R agr
qraT A §, T ddfae Wz & e
To ¥ e gn Sawr I A WX Q)
g sEm e ag sT @ ¥ W
3u¥ fre froer s R § ) T guly
aCF T 3G Fr gw arge ¥ Y & w3y
w3 F1 Hearew W R E | ww g
T ¥ wizarzae s warfya & awar
§ o ugt SowT s@EA @Y awar § W@
g gaw eafrr i aff s} E L T
#r g fagd 1 wfeamac s,
wfeamge v Sfvwew, TR,  aqr
wETq nfe & AT AN Ffzar wrewm
& IA) Y AT § SEEY qar w17 AW
# wizargaT 1 ot ain 2, sast agw g9
gfa sTar § 1 fol & wfiwie fea
7t § fe 1o% sonaw & faw www aw
g WiiEd T A W qU A g
AT g SETEE fra ) wre & s
AP & AT gw wmfer v S e ¥
afrere fem & fe o Swrer s
weit & arpew aff § awr s ¥ P
dramE ¥ & g § fe ve it v
AW W oG+ At § gftwmag
wrowT WY v STy Wl )
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wgr a% Sinfow @ FT gEew §,
a@E Agreae Awom w § B ogw
aga ot safdl &7 A T FTT AR
& s d oT W oarewe, sradY-
gzrarget,  dfafeetw, Sffadw o,
&t vy, faerfm &Y, ft 1, @Y 2 anfy
aar seq 9 o Aefadt w1 ammw @
fosgm o= &er Wy ) Afew gEd
aTF AW g g 5 T eefad =)
AEL Y HAMT qEdT qEAT T AIT
T TAFT WAt wrar § T Var FAw
qear qTar § sy ¥l ;g awd fawmr
T @l Ay v ot oy zAET ymE &%
afy v aaT | fgrgear qlearafesy fredy,
charifesn wfede ok foifes o9
TUHE, TG ¥ IWEA ¥ OAWHY T
sy g fag & asy ¢ 1 afee TaR
foo amowY wEE SAST G AW A
Fgr & i agr 9aqrew ¥ Frame aed @,
AR FrdwaT HF A ¥ AT I
T4 AT BT AF F NEREA ¥ A
F ATAT §, AR 3@ AT o o ¥
ag AT , I FION W gL w0 QEv
e fer At & awer g fe o ogwd
TR AT W dTTEAE @, 9AET gw
AN AGT JEA FT qGT FI AF FI AFA
§ st qu s A ¢

AR g7 Hex AW § wfeew  «ver
YT grer O & IUTET FY FTE FEOFATH
t1 o W % o SR aww
aET T IeqTEA FIG AT R grar o )
& argar g fr o o RO ¥ A vy
ax wmifeew @1 $aX FA A gETEATAY
WA ITE | FY AN T o
fis sroq 2w & Aerer F gEdt grarEAd
A I Y1 & g g v osng wwr
QAT W | gHIR qgT WIRAGT AR
F0R ¥ N TR W) s & W
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faar & areifer v Svanr frar o W g
g1 w@m W oag qar amd fF s
wofan & qro deRRd & ganEw @
e & g7 ok W amd & wer R_a
Arerad oy §7 wd A ¥
AT qAT qF AV A ATIHT FIT ATARY Far 1
w7 7 & gF wg Agm fFoamdo sle
Yo, @Yo U0 o o ¥ g WETAIL
F) A9 G FC 97 ooy sl &
fagg s FEaE 7

anrfs agtew  faad o WA 9T
& 97 gaw § qrErgler guw ¥AT WTEar
g1 o % 7 fafree A g W &
o goraaT | SR WAt weR SoTar
qUF B AT T FOT ¥ I HE qwH
e G qrAn A g@ET A9 gF A famr
e |

ot fto &o Fx (FTATE) : v AN
fafreet 1 g7 )

st e ww A (Fer) :ogwd
qEf ¥ g faaz &1 o o T @@
faz fat &1 =< fame aY &1 gud
¥ oF 1 o HR gom

SHR1 DHAMANKAR (Bluwandi) Sir I nise
to support th¢ Demands o1 the Mmstry of
Petroleum and Chemicals We are really proud
to have a competent person hike Shii P ¢ Sethy
to head the Mimisty and I frel  that instead
of a Mimister o* State heading the Mpmstry
1t he 1s clevated to the rank of Cabinet Minister
that will remov¢ many difficulties and manfmise
delay m taking a decmon  Sumular 1 the case
with the Foreign {rade Miaistry also

ONGC 1s doing wonderfully well It. per.
formance 15 admired by 1ts counterparts in
forugn countiies as well  Of course, 1t draws
largely oa earlier experiences of other nations,
but there 1s nothing wrong 1n doing 80 It has
tartam labour problems such as bonus 1ssne,
recruitment, confirmation, wage structure ete.
1 hope the Minuster will gine Ins atication tp
sohve these problems
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Lubrizol India Limited and Lube India
Limitsd are newly created public sector units.
They are functioning for hardly a year or so
but I have information that malpractices have
already started there. Attention should be
paid to ecnsure that malpractices lo not exist
in these two companies.

The Indian Oil Corporation have introduced
a new training scheme for unemployed engi-
neers, which is a commendable one which
should be welcomed by all. The main com-
plaint of those who have to deal witl, this
company is that they are indifferent in their
correspondence  with their cusiomers and
there is overall mismaragement everywhere.
However, being the orly national unit dealing
with several types of petroleum products
government’s patronage has helped them
rezister huge profits. They should find newer
sources for expanding their work, Their prices
are in line with those of foreign owned com-
panies, but their ration of profit to capital
employed 1 not as good as it is elsewhere. I
think that if the t)p executive managerial posts
are given to the people from the private sector,
who arc entrusted with direct responsibility
and the profit is linked up with efficiency that
will solve this problem. The Gujarat Fertilizer
is giving very good profits because it is headed
by a person from the private sector. I hope
the Minister will give comsideration to this
proposal.

Coming to refineries, IOC have five refine-
1ies, one ecach at Koyali, Cochin, Barauni,
Madras and Gauhati. Of these five refirerics,
three, namely, Gujarat, Gauhati and Rarauni
are commissioned. ‘T'he progress of the first
two is claimed to be satisfactory. The third
at Barauni is reported to ke working below its
vated capacity, Though there are profits, red-
tapism has killed ail the initiative. Efforts should
be made to inject enthusiasm into the working
of these refineries,

Engineers India Ltd. should be praised
whole-heartedly. They arc efficient and have
new ideas and their implementation is superb,
A number of new projects have been undertaken
by them for the first time in India and success.
fully commissioned during the year. Not only
the public sector units but also private sector
units and even foreign parties are employing
them for their engineering work because they
are doing them so well. They have donea
speclacular work in erecting complex designs

ASADHA 135, 1893 (S4k4)
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for fertilizers, petro-chemicals and refineties.
They need appreciation from all of us,

The Petro-Chemical Corporation was esta-
blished some three years ago to establish petro-
chemical centres. It will be recalled that
almost ten years ago Dr. Kane Committee had
suggested five petro-chemical centres at Bombay,
Barauni, Madras Koyali and Haldia, Out of
this only the Bombay centre has been in opera-
tion since 1968, The Koyali complex was exe
pected to he operated at the latest by 1970-71.

16.00 hrs.

With the late signirrg of the British Agree-
ment, it was hoped that the Koyali project
would at least be commissioned latest by 1974.
But it is being delayed year alter year. That has
caused all the shortages of plastic raw materials,
synthetic fibres and other synthetic materials.
I think, this project should be expedited.

Asregards Acrylic fibres, the scheme has
been given to the Department for years but
they have not still finalissd and cleared.
Regarding the programme for the manufacture
of synthetic and other fibres, it scems to be
gathering dust over these years. In the case
of synthetic rubber also, despite the declared
Government’s deeision to set up a plant in the
public sector, there appears to be no progress
on deciding the foreign know-how or foreign
collaboration schemes.

The other programme cosprising of organic
chemicals and its respective panels m formu.
lating the Koyali project appears te be uncere-
moniously ignorrd. Even after it has been
debated endlessly, there has been no firm
scheme up to this day.

Another point of urgent public interest is
the failure of the Ministry to take a positive
decision on the fertiliser bilueprint issued by the
Indian Chemicals Manufacturers Association
two years ago. This blueprint was presented
to Dr. Triguna Sen, the then Minister, as far
back as in 1969, Even after it was closely
debated in the pr e of the Ministry's
Advisers, it is regretted that till today that
schemr has not been finalised or taken in hand,
1t is clear thaton hoth these nationally essen.
tial programmes of fertilisers and chemicals,
the Ministry of Petroleumn and Chemicals seem-
tonced a better advice. Even if sucha con-
clusion may appear to be unpleasant, 1 may
say, that the recommendations submitted are
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[Shri Dhamankar]

not cared for or given any consideration, I
would request the hon. Minister to give serious
contideration to these schemes submitted to the
Ministry.

As regaids the 1970.71 import polwy, the
import ol certam items has been given to the
State Trading Corpoiation and the MM.T.C.
There are certain difficulties experienced by the
manufacturers m regard to items which are
channelised through the S5.T.C. and M.M.T.C.
The import policy for 1971-72 further adds to
the hst of items which are channelised through
the S. T. C. and the M. M. I. C. The main
purpose of chann'lising through thesc State
trading agencies was to exploit the advantages
that come thiough larger purchases and in
saviug transport costs. However il has been
the expetience of the industry that all those
items which ate imported by the $.T. G. and
the M. M. T. C. ate not only expensive but
their delivery schedules aie also ivgegular.

In the case of items like Aniluc oil and
sodum mitite, while  actual users aic ex-
peiencing difficultues in getting  supplics from
the 8. T. C., the materials are available in the
open market at exorbitant priees

Sanie 13 the case with the D. D. B. which s
used to prepaic detcigents and soaps. This s
being imported by the 8.7 C. It 1s available
in the open market at higher rates. To get a
cearance from the $ T, . and to get the
matcrial is becoming very difficult  Now, these
deterigents are replacing soaps and saving
edible oils. I these chifficulties continue, the
production of thes deteigent, 18 likely to
hamper.

Now, I will come to my constituency. Only
one point 1 want to stress. The Indian Dye-
stuffs Indusuies Ltd., Mona are manufacturing
one chemical, Anthraquinone, which is allowed
1o be imported. They are manufacturing An-
thiaquinone and its denvatives and these are
exported while the users of the vame are allowed
to iroport their chemicals on their hicences. 1
would request the hon. Minster to look tato it
and sev that thuse intermediazies which are
manuféctured here should be debarred from
being allowed to import, That hampers the
progress of the indigenous industries.
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With these words, Isupport the Demands
for Grants of the Ministry of Petroleum and
Chemicals.

SHRI SOMCHAND SOLANKI! (Gandhi-
nagar) : There arc a large number of public
sector undertakings under the contiol of the
Ministry of Petioleum & Chemicals. 1 don’t
want to go into detail intoall of them. Very
precisely I would like to put before you.

Sir, the soil of our countiy is very fertile
fiom the agiicultural point of view. But looking
from the petroleum and chemicals peint of
view also, it is very fertile. Our Government
should take some steps to find out which are
the materials lying buried under our soil and
wluch are very useful for the counuy.

I may say a word about t"ie increase of crude
oil, During 1970 the production of indigenous
crude oil has increased from 6.7 millivn tonnes
in 1969 to G 8 million tonnes and the refined
petroleum products production has increased
from 17.5 million tonnes in 1969 to 18.5 million
tonnes in 1970 and production of fertilisers has
increased from 0.7 million tonnes in 1969-70 to
0.83 mullion tonnes mn 1S70-71. It shows the
progress in the sphere of p~tioleum and chemie
caly side. But, we arc not able so far to satisfy
the demand ol om counuy.

At present, we have installed thiee public
sector companies under the administiative con-
tiolof the Mumistry for fertilises manuiacture
and in Gujarat, certain privatc sector comparies
also have been licensed, M/s Tata Chemicals
Ltd. in Mithapur, Gujarat, is working according
to the proposed plan. It is not satisfactory.
It must be enlarged and the Government
should see that if it is enlarged and expanded
the country will get greater benefit out of ft.
It has not come into operation according
to the proposed plan. My request to the Go-
vernment is to restore it as proposed.

On the side of petro-chemicals, the Indian
Petru-chemicals Corporation set up in Baroda
1n 1969 will be going into operation in the
Fourth Plan. The aromatic projects the
synthetic rubber projecis and the olefins projeet
which are to com= up in Gujarat are the most
csiential projects. For these projects the Koyali
refinery is there and the raw materials are just
near them and they are available to them. Thy
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supply of naptha is very much available. Cer-
tain organic chemicals from naptha arc pro-
duced comprisiog five main plants : (1)
Catalytic plant, (2) Orthoxylene plant, (3)
Para-xylene plant, (4) Isomerisation plant and
(5) DMT (Dimethy] terepthalate) plant. DMT
and mixed xylenes chemicals are basic chemi-
cals and they are very much useful for the
utilisation of the synthetic fibres. The Govern-
ment should expand the capacity of DMT and
license additional capacily for caprolactum.
If it is done, the synthetic fibres will be
available indigenously in our country.

Now, Sir, side hy side, theie are so wmany
other benefits accruing from it to the nalion,
50 many more ersons will find employment.
Technicians will get jobs and if we can expand
these projects, we can solve the unemployment
problrm of these techunicians and engincers,
Now, the Government should permit some
additional capacity for polyester filament
which is used in the texiile industiy as replace-
ment of cellulose fibre. It will produce poly-
ster, nylon, acrylic, terylene and poly-propetin
filament whith are used in the textile industry
and associated products after mixing it with
cotton. So, it will be very cheap and also, for
these, the raw material is available and my
request to the Government is that they should
expand this and production shold be increased
to the required capacity,

Now I must focus my attention about the
new drilling centrcs in Gujarat at Cambay
and Kutch. Cecrtain survey has slready been
dore and this work should h: taken up in right
rarncs'.  There are so many places where crude
oit and o her things are available. So, this
work should Le expedited. The oil poit at
Narmada will be very useful and ronvenient
from the conveyance point of view. That
should he fully developed,

Regarding the ONGC and JOC installation
in Gujarat, I would say that their work-manner
and treaiment are highly unsatisfactory. The
people are very much dissatisfied with them.
We, the people of Guparat, desire that ONGC
and JOC should he transferred to the State
Government scctor, The State Government
Electricity Board and the people of Gujarat
are totally dissatisfied with the treatment of
ONG( and TOG and the Central Government's
treatment through these two secems as if itis
the colonial policy adopted towards Gujaras.
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The ONGC considers all development and
exploratory wells cost as revenue cxpenditure
for pricing gas and fuel oils for supply to
Gujarat. The central Government and ONGC
and IOC should consider it as a goodwill of
Gujarat territory. And, the people of Gujarat
have a right of utilising gas and fucl oil ata
cheaper rate. Fixing up the prices of gas is a
burning question. Gas is burning; this problem
of fixing gas price is also burning. This is after
all a damage done to the whole country’s
revenue and damage done to the Government's
exchequer

Regarding the fixation of price of gas, Dr.
V.K.R.V. Rao was appointed as an arbitrator,
to solve this dispute and for fixing up the gas
price. He submitied the award on 23.9-68.
The Arbitrator accopted the ‘cost plus’ formula
of the Government of Gujarat and rejected the
plea of Oil and Natural Gas Commission to
base the cost of gas on thermal equivalence of
substitute fuel. The Government of Gujarat
constituted a Gas Prices Committee which in
turn appointed a Sub-committee to study this
problem. Without waiting for the report of
this sub-committee they have fixed the price
of gas. This has been arbitrariiy fixed by the
ONGC wi:hout taking any evidence from the
public. When there is a law in Parliament,
we constitute a Commitiee, we hear evidence
from the public and from all corners of the
country. Here, what the ONGC did was this :
without consulting Gujarat Gavernment, with~
out hearing the people, they huve increased
the price. Alter all, it is the land belonging to
the people of Gujarat which has produced this
0il and natural gasand th: present position
is that they are not getting the beneft.

Mr. CHAIRMAN : Now, the hon, Membe:
should conclude. Shri Unnikrishnan.

SHRI SOMCHAND SOLANKI:

conclude the last sentence...

Let me

Mr. CHATIRMAN ; No, the hon. Member
has taken more than the time allotted for his
party. Now, he must conclude.

SHRI SOMCHAND SOLANKI : At lenst.
Ict me complete the full point that [ was
making.

1 would request the Government o fix 1he
rate and ‘prices of this gasso that it can be
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utilised by the public of Gujarat and of the
country. Let not this gas be wasted. For the
last three or four years this gas is being burnt.
I would request the hon. Minister (o take
interest in this matter and fix up the price
from the utilisation point of view as early as
possible.

SHRI UUNNIKRISHNAN (Badagara) : Let
me congratulate Shri P. C. Sethi on being
clevated and given charge of this most pivotal
econoniic Ministry of Petroleum and Chemicals,
and I also wish like my colleague who spoke
before me that he gets very soon elevated to the
Cabinet, because this Ministry for quite some
time has been, I am sorry to say, lacking in
ministerial direction. For, for quite a long
time since Shri K. D. Malaviya left this Minis-
try, there has been an abdication or an erosion
of ministerial and political authority in this
Ministry, and this has resulted in what my hon.
friend Shri Sat Pal Kapoor sometime ago nar-
rated here as the complete mismanagement in
all the undertakings under this Ministry ;
whether it is the ONGC or the I0C or X, ¥, 2
fertiliser factory, everwhere it is the same story.
I am sorry to say this. A self-perpetuating
clique has taken over the Ministry., In comp-
lete violation of the programmes and policies
of our party and this Government, this clique
is trying to sabotage the very policies for which
we have been voted into office. 1 say this with
a full sense of responsibility. I am not making
any irresponsible charge, and I donot want to
drag in any names here, because I do not know
any of them. But the major point that I want
tomake is that inthe abse:ce of any clear
ministerial direction or ministerial authority
exercised in this Ministry, for quite some, the
Petroleum and Chemicals Ministry is mismana-
ging every unit under the charge of this Ministry.
Since I do not have much time, I shall say only
this that the oil policy enunciated by the oil-
sub-committee of the Cabinet of Jawaharlal
Nehru’s time is in shambles today, thanks to
this clique. T shall nol take much time over it,
since the time at my disposal is short.

T chall only confine myself to the Indian Oi]
Corporation which is the biggest public sector
undertaking in the country. Last year, accord-
ing to the reports, they have a turnover of
Rs. 670 crores and I think they show a profit

of nearly Rs.20 crores or so. [ want to make
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cut that it is precisely because it has
been showing a profit that it has escaped
public  attention and the attention of
the Parliament and the press. But actually,
the whole turnover is padded up with excise
levies. In terms of the 50 per cent market
participation that it enjoys, I claim that this
is no profit at all. The profit should have been
Rs. 40 crores and more, but bhecause of com-
plete mismanagement that is going onin the
Indian Qil Corporation, we have reacheda
stage where we do not know where to proceed
and whether everyone of the clear guidelines
given earlier and our policies are being follow-
ed.

It is astonishing that in this premier public
undertaking there is no recruitment policy at
all ; and I say this with a sense of responsibility
there is absolutely no recruitment policy, and an
officer here in this undertaking begins life with
a salary of somewhere around Rs. 1200 or so,
whereas an TAS officer gets only Rs. 400 or 450
to start with. Because of this, there has been
a scramble for appointments in the Indian
Oil Corporation, and this  scramble has
led to such nepotism and jobbery that no
public undertaking has ever so far, T
want to say this with a sense of responsibility
that when the Estimates Committee was seized
with the problem, a particular problem—the
85th report will show you

seen

what the problem
Lok Sabha
Secretariat working under the Estimates Com-
mittee was appointed to a lucrative post. I
want to know from the hon. Minister whether
this is true.

is—the son of an officer of this

This is what is happening in the absence of
any clear recruitment policy. There are no
recruitment rules at all. In 1969-70 alone, over
75 sales officers were appointed and over 100
other miscellaneous officers were appointed,
without any written test, any advertisement
or any job specification. This is what I mean
when I say there is no recruitment policy.
Sir, this is one of the public undertakings where
there is no management reporting. Whatever
was done during Malaviyaji’s time has been
undone today by the the complete absence of
any ministerial or political authority being
exercised in this Ministry.
rised to know that there was no Financial
Controller for over a year in IOC. I would
like to know from the Minister whether this

You will be surp-
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potition has since then been rectified. Quar-
terly financial returns were not  submitted at
all to the Board. This cannot be rectified
wuntil the top management is changed. We
have a managing director who is a pensioner
of Burmah-Shell who accasionally or every now
and then falls ill and gors to the Board for
medical benefit  because  his  appuintment
Jetter does not contain  any terms  about  that.
First he goes to the Beaird ou the ground
of a heart attack and asks for Rs. 40,000.
Ther he asks for $ 5,000 10 go abroad for
ircatment of an ailment for which trea'ment
facilitiecs arc available in Bombay. Lven
Slni B. K. Nehru, Governor of Assam, I
understand, was treated for the same  ailment
at the Tata Hospital in Bombay. Now the
managing director has ecome back with a bill of
Rs. 1.30,000.

These are the new capitalists without invest-
ment who are running our public sector under-
1akings, If heissoill,I would like 10 know
from the Minister why Government is keeping
him. He must gracefully retire o1 walk out, or
clse he must be sent out.

‘I here 1s annther aspeet vital from the  angle
of our party and the commitment by which we
stand. My friends talked about the relation-
skip of this Minisiry with the Karamchand
Thapar group. There is another favourite
group of this Ministty : that iy the House of
of Goenkas of Calcutta, This House is aware
that the Estimates Committee have gone
into the barrel deals of 1he IOC. In their
83th and 86th Reporis, members will find
details about this. There are two firms, Indus-
trial Clontainers of Calcutta and Stecl Contai-
ners of Bombay who knock away all the barrel
orders of IQC, Iwant to have a clear-cut
policy statement from the Minister,  Is it the
pulicy of the Ministry to encourage the mono-
poly houses ? You know the House of Goenkas
has heen named as on¢ of the 75 monopoly
houses. On the one haud, Government say :
no more licences to the big monopoly groups:
we want to regulate licences and  restrain their
growth. This is the policy on the basis of which
we have been ¢lected here, On the other hand,
this so-called self-perpetuating clique in the
Petroleum and Chemicals Ministry parcels out
the entire order to one group an order worth
several crores of rupees. It is the policy of the
Ministry t6 hetp monopoly houses ?
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Thapar’s case is not an isolated one. T will
cite another. There is a firm, again a Goeuka
firm, Phillips Carbon Black, Durgapur. The
Indian Oil Corporation was supplicd something
called iomex worth Rs. 40 lakhs or probably
more. According to the managing director or
one of the directors of I10C, the entire thing
evaporated ; and the managing director goes
to the Board and says:  You have to write off,

Avrain, it is a case where the house of Gnens
kas is preferred. Right from the begioning,
from the days of Duucan Bros., Mr. Malaviya
kuows about this case, when the Cochin Refi-
uery Agseesient was signed, just for intiodue
cing the parties, they got their pecentage.

1 want a clear-cut answer whether it is
the policy of the Petroleum and Chemical
Ministry to #ncourage the prefit-making  prow-
ling paiasites of the Indian cconomy. The
latest barrel deal which I referred to earlier re-
sulted in a loss to the IOC of Rs. 33 lakhe
according to the “Bhtz”. This has resulted
also in an inver-Ministerial war, .......

MR. CHAIRMAN : You pleas~ pass on all
the papers to the Minister, He will look into t.
Shri Satyanaravan Rao.

SHRI M. SATYANARAYAN RAO (Karim-
ragar): At the outset, I would like to pay a
compliment to the Minister, There is no doubt
that he is a very competent and able Minister,
but when I sec the Report which was supplied
to us I am very much disappointed. As the
time available is very short, I will concentrate
on fertilizers. Being an agriculturist, naturally I
am interested in that.

In the Report, feriilizer projects have been
divided into three categoricy, namely projects
that are in production, projects that are
under  implementation and  projects that
are accepted in  principle. But we find
from the Report that in every plant due to
shortage of power or power interruption or la-
bour strike or other factors, they have not
achieved the targets. If these are the excuses,
then I think ther~ will be always these excuses
only. This Ministry has a very important role
to play in making this country self-sufficient so
far as foodgrains are concerned. Keeping that
in view, I want to know what steps the Minis.
ter is going to take in this respect,
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Recently 1 put a quesiion about the Rama-
gundam plant and he was kind enough to reply
that it would be compleud by 1974, So far as
Ramagundam 1 concerned, there are no pro-
blems, there is no shoitage of powet awcl | can
assure him that there will be no strikes ot in-
tertuption of power. So, 1t 15 better that prio-
rity is given 1o 1t, 1f you want to achieve self-
sufficiency so fai as fertitizers arc concerned.

It 1s satd that about 8 million tonnes of
plant nutiients are taken out of the vaul every
year and therefore, it is necessary that about
8 million tonnes of fertilizers ara put back i.to
the soil, o that the fertility status of the sol is
maintained and food productior can be increas-
ed. It is also smd that had our fertilizer pro-
diiction target been fulfilled during the period
1964-68, we would have been ina pasition to
produce about 18 miilion tonnes of toodgrains.
But during this period we have imported ferti-
lizers worth about Rs. 411 crores and 40 mil-
tion tounes of foodgrains, at a totalcost of
Rs. 1.841 crores, Therefore, we must produce
fertilizers according to our installed capacity,
give them to the farmers and see that the pace
and tempo of the grcen revolvtion is maintain-
ed,

In spite of our success in bwlding up a capa-
city of 8.7 million tonnes of fe1tilisers, we have
to import fertilizets worth Re. 1,047 crores
unless me quicken the tempo of building up
fertilisers plants in the country. They say that
the slippage of the project was manly due to
trouble in the indigenous equipment. Why
should this kind of equipment b used ? 1 re.
quest the Minister to see that .( is improved.
There should not be any excuse that due to de-
feetive fabrication of the plant and equipmant
or due to shortage of steel or due to disturbed
conditions we cannot achicve the target in fer-
tilisers. I 1equest hum to look into thewe ihiugs.

We want to increasc the production of fer.
tilisers. Instead of fertiliser production increas~
ing, we scc that the officers arc increasiag. la
1370 there weic 69 gazetted officers and 267
otb.r siaff in the secretariat. In 1971 the
strength has increased to 82 gazetted officers
and 276 other staff. Why should there be this
increase when there is no increase in the pro.
duction of fertilisers 2 Are you going to solve
the nosmployment problem in tais way P
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1 have seen in the report ahow the official
Janguage implemnntatioa commiitee, It seems
the ministry is concentrating on the official lan-
guage impl jon ct ittee. T must say ¢
do not bother about all these things, you will
be spending so touch time unnecewsarily, you
must spend time in increasing fertiliz-r produc.
tion, you must produce fertilisers and then only

you will have done something which will be
heneficial to the country.

SHRI ANANTRAO PATIL (Khed) : The
Ministry ol Petroleum and Chemicals and its
various depariments are concerned with mat-
ters relating 1o the production, supply, distri-
hution, and pricing of crude oil, peiroleum
produ. ts, petro-chemicals, fettilisers and other
alliesl pruducts. This Ministry has under s
tontrol varwus public secror undertakings.
This isnota small or unimportant Ministry
which could be disposerd of within four hours,
This Munistry has to play a vial role in the
life of the people aud the country. Crude oil,
diesel, petrol, aviation spirit, fertilisers, chemi-
cals and so many things are related to induse
tria} and agricultural production. This Ministry
has to be given its due importance.

I am happy that a young and energetic Mi-
mster ke Mr. Sethi 1 incharge of this Minis.
trv. The teport which has been airculated ve-
lated to the previous year with which he was
not concerned. There are some lapses and
snortcomings in the working of the Mmistry
and I hope and ttust that Mr. Sethi will gea:

up the machinery to see that the Minustry func-
tions effectively.

The Indian Oul Corporation i the biggest
undereaking but the most important undertake
ing under this Ministry is the Hindustan An-
tibiotics at Purpree. When we go through the
report we see that unforiunately during the last
iwo years production has been falling. I can
quote the figures of production for penicillin
for the last two years in wilhon mega units. In
1969-70 production of penicillin was 60.34
MMU and in 1970-71 it h~s gone down to
58.27 MMU.

In regard to streptomycin, in 1969-70, it was
83.138 kg. In 1970-71, it was 60,953 kg. fwa
look at the profits that the company has made,
in 1969-70, the net profit was Rs. 44.12 lakhs,
and in 1970-71, it was only Rs. 7 lakhs Sa,
the production is falling and the profit is alw
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falling. The reason given in the report is that
it is due to the power failures and bzeakdown
of the macLinery, The Deputy Minister said
that the fall in production was due to the
breakdown of the machinery because the mia-
chinery bad become old. In the life of the ma-
chinery, 15 years are not much. Itis not only
the breakdown of the machinery but there is the
breakdown in the management also, The rela-
tions between the officers and the workers are
not cordial. The management is not efficient.
Something is wrong with the management,
and the Ministry will have to look into this
matter.

I said in the beginning that this antiLiotic
factory is located near Poona which is in my
constituency and so, I am intcrested in its
functioning. Not only is it in my constituency,
but 1 happen to be the President of the Hindus-
tan Antibiotic Mazdoor Sangh also. 1 had a
discussion with the workers as well as the ma-
nagement and T have tried to convince the ma-
nagement that the running of a factory in the
public sector is not like running an office. It
requires a human touch to understand human
rclations. The workers there had resolved ina
resolution that the production should be the
priority and that they will devote all their
efforts to increase the production.

As far as the new projects, the vitamin C
and neomycin sulphate projects are concerned,
they are on paper only. It has been said that
the production will start by 1971-72, but the
state of affairs in the company is such thatif
they continue tike this for one or two years
more, I do not think they will start production
of these items, namely, vitamin C and neo-
mycin sulphate.

One word about fertilisers. Tlhe production
of fertilisers has not Leen able to catch up with
the demand far fertilisers by the agriculturists.
The production is low, and the prices are very
high. The remedy is that you should have
more fertilizer factories and also expand all the
existing units. You should have these factories
in tlie public sector as well asin the private
scctor because the agriculturists need fertili-
zers. We should also import fertilizers if neces-
sary, and there would not be any harm if dur-
ing the next five vears licences are given to the
private seclor for the produclion, manufacture,
of fertiliscrs.
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One word about molasses and [ will finish.
Molassess are a very important by-product in
the sugar tactories. Molasses have got a rela-
tion with power alcohol and alcohol for human
consumption. With the increase of sugar in the
sugar factories in this country there is a Jarge
production of molasses. That is wasted. Tons
and tons of molasses are being wasted by the
sugar factories. Molasses have been thrown
into the rivers. They are burnt. And thereis
shortage of power alcohol. If we can manufac-
ture alcohol for human consumption from the
molasses we can export and cain foreign ex-
change. But the Government is not giving
licences for the produetion of aicohol. If we
arc not going to waste or if we are guing to
utiiise the molasses for alcohol production and
the bagasse in the sugar factories for the pro-
duction of newsprint, I think we should be
able to seli sugar at a much cheaper price. But
we are not doing that,

You are not giving me more time. The time
at my disposal is not enough. I will only urge
the Minister, who has taken charge of this Mi-
nistry only three months back, to try his ut-
most to give a new look to this Ministry and
see that it functions well.

With these words, I support the Demands for
Grants.

SHRI P. K, DEO : Sir, with the advance.
ment of science and technology, this ministry
has got a very important role to play in shap-
ing the destiny of this country. We swear by
public sector undertakings and nationalisation,
but there is always a big gap between pracept
and practice. You will be surprised to know
that the Industrial Development Corporation
of the State of Orissa applied for a licence for
a polyester fibre plant. Dr. Triguna Sen, the
thn minister-in-charge promised that the
licence would be issued and the IDG could go
ahead with the production. But something
happened. My friend, Mr. Malaviya, who had
been associated with this ministry in the early
days, will be most astonished to know that that
licence was not given to IDC but it was given
to one Mr, Sen of Sen-Raleigh cycles, just 15
days prior to the clections, ‘To raise election
funds, a private individual was patronised and
the cause of IDC was sacrificed. 'This is the
way we¢ practise socialism in this country.
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The other day, the House was seized of the
scandal of the ONGC, regarding the sale of
Nazira estate and Lukwa tea bushes and com-
pensation paid to the tune of Rs. 46.67 lakhs.
Three CBI reports are pending against Mr.
Johnson. Still he is not suspended and he is
now working as Vice-Chairman of the Agricul-
ture Commission.

MR. CHAIRMAN :
before the court ?

Is the case pending

SHRI P. K. DEO : I have no ideca. CBI
isnot a court. It is police investigation. All
the big shots who contribute large sums to the
Congress Election Fund like** and others are
assisted. ...

MR. CHAIRMAN : I will not allow any
name to go on the record of any person who is
not in the House and is not ina position to
defend himself. That will not go on record.

SHRI P. K. DEO: He
How can he defend himself ?

lost the election.

As early as 1968, the Estimates Committee of
the Fourth Lok Sabha in their 50th report,
highlighted the gap betwcen the actuai pro-
duction of crude oil from the indigenous
sources and our actual demand. The gap was
estimated to be to the tune of 20 million
tonnes. They suggested that search for oil
should be intensified. Asa matter of fact, in
Orissa and in Andamans, some survey has been
made regarding oil exploration, but it was
stopped midway and not proceeded with. There
should have been a gravity magnetic survey
and seismic survey, but these things were not
done. I submit that scientific search for oil
should be carried on intensively in Orissa coast
and Andamans.

I am glad this ministry have provided a
scheme for awarding agencies of IOC to the
unemployed graduatcs of the low income group.
This is a good thing, but in allotment of dealer-
ship, there has been so much of wirepulling
and these graduates of the low income group
are asked to furnish sccurities. How 1is it pos-
sible for them: to furnish securities ? If the
intention of the Government is really to help
them, they should not ask for securities. They
should advance money and give the agency on
their own personal security.
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Coming to fertilizers, I do not like to repeat
the various arguments advanced by the pre-
vious speakers.  ButI would like to point out
that there is acute shortage of fertilizers aac
therefore the prices are being controlled by the
universal law of supply and demand. Conse-
quently, there is widespread black-marketing
in fertilizer. I feel that government should
strain every nerve toset up more fertilizer
plants to meet the growing demands of the
agriculturists who have taken to this new tech-
nique of using fertilizer.

Coming to oil prices, it is a regular feature
of the budget to increase the oil price. Though
this year there ias been no increase in the
price of kerosene, the price of petrol has gone
up which will hit the transport system. Natu-
rally, the prices of consumer goods will go up,
especially of perishables which are generally

carried by motor transport.

The cost of passenger transport
up. Recently the taxi fares were raised in
Delhi, much to the discomfiture of the travel-
ling public. Today there is a strike in Bombay,
demanding increassd fares consequent on the
increase in the price of petrol. All these things
add to the burden of the common man.

will also go

Taking all these points into consideration, I
hope that a Minister of the dynamism of Shri
P, C. Scthi will take personal interest in the
Ministry and try to rectify the defects pointed
out here. I again request him to re-examine
the application of the Industrial Development
Corporation of Orissa State for the grant of a
licence for putting up a polyester fibre plant in
Orissa State.

SHRI S. R. DAMANIL (Sholapur) :  Sir,
while supporting the dem=ands of the Ministry
many hon. Members have drawn attention to
lapses and other charges against some of the
officers of the Ministry. I hope the hon. Minis-
ter will look into those charges and take
suitable action against those found guilty. The
public sector has to play a very important role
in the years to come. So, those who work there
should be very efficient and they should be able
to give a good account of their working so that
the public sector can contribute to the economy
of the country in a large measure.

This is one of the most important Ministries
which has to contribute a great deal to the

#*Expunged as ordered by the Chair,
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economic advancement of the country, The
development of a country nowadays depends
very largely on the development of fertilizer and
ntineral oils, In this conmection, let us sce the
progress we have achieved during the last three
or four years. Though our crude production
has touched 7 million tonnes, unfortunately, it
has remained stationary there. During the
last three or four years there has been no
increase in the production of crude and the
result is that evety year we have to import
huge amount of ctude fiom abroad. In 1967-68
our impoit bill of crude was Rs. 80 crores,
which has gone up to Rs, 94 crores in 1969 and
Rs. 120 crores in  1970. This year it may be
round about Rs. 160 crores and by 1974-75 it
may i1cach Rs, 220 crores. Therefore, it is very
essential that every effort should Le made to
meiease the production of ctude oil so  that we
can hecome self-sufficient and save foreign
cxchange. Fortunately, we have refining capa-
city of 20 million tonnes while our production
18 only 12 million tonnes.

Now, we are adding to our refinery capacity.
We are making an investment there. But as far
as crude oil is concerned, there is not much
that 13 being done. T would ask the hon.
Minuster who has just taken over the Mnistry
and who is aware of the responsibility and the
needs of the country to take suitable measures
to increase the production of ci1ude oil in the
country, Wheie is the crude oil available ?
According to a survey made, most of our oils
arc on the high scas. In Gujarat, the crude o1l
in the oil fields is going to dccrease.  After 2
ot 3 years, the production is going to come
down. The only chance to get crude oil is on
the high seas. The high-sea operations vequire
a lot of money and time. So, immediate action
is required to draw out oils from the high-seas.
In order to meet our urgent requirements of
crude oil, T would suggest to the hon. Minister
that he should negotiate with other countries
which are experts in this line to come to our
country in a joint venture and start drilling at
several places simuliancously so that we can
get the crude and meet the requirement,

Our demand is increasing. In doing this,
what are we to lose > We are guing to get the
crude oil. We are going to save foreign
exchange, They are going to make an invest
menf. They are not going to take crude oil
from here. It will b used hy us. They may
take some profit. But after all we will save
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forcign exchange. We will not have to meke
an investment. In our budget, in our planning,
a very small amount has been kept for this
purpose. With that amount, it will not be
possible to achicve thic. Tt requives sophisticated
technical know-how. Thisis a very serious
matter and I would request the hon. Minister
to look into the suggestion made that some
countries which are expert in high-seas drilling
operations may be contacted and, if possible,
they can start a joint venture so that these dril-
ling operations can be taken up and we can save
foreign exchange and meet our requirements.

We have got ample oil resources. That has
been ascertained. But it is for us to take it
out. Without that, we cannot meet our increas-
ing demands.

Secondly, I would like to say something
about feitilizers which are very essential.  The
Ministry is in-charge of both crude oil and
fertitizers. The fertilizers are very essential
and thev are the life of country. As regards
fertilizers, still the position is the same, Our
demand is increasing and the production is not
there to meet our d d. Some li
have been given but the production will come
after some years only. Out of the public sector
fertilizer projects, some are working satisfac-
torily. Nangal and Gorakhpur projects are
working satisfactorily.  Apart from getting
profits, they are running at full capacity, But
1 am sorry to say that the performance of
projects like Kamrup, Trombay and Naharka-
tiya is very unsatisfactory. They are work-
ing at 50 per cent capacity. Hall' of their
capacity is lying wudle. There is something
wiong with them. Their working should be
improved ; their efficiency should be improved.
Apart from the lusses incurred, how much are
we suffering because of the idle capacity 2 We
have to import fertiliscr from other countries
and pay them in foreign exchange. Here, I
would also suggest that whosoever comes to put
upa fertiliser factory cither in the private sector
or mn the public sector or in the joint sector
should be given an opportunity. I would
prefor that licences are given to the joint sector
or the cooperative sector and that should be
encoursged 80 that the country becomes self-
sufficient in fertilizers. And we can save the
foreign exchange which we are spending
now.

One more word, Every year we are import-
ing large amount of chemicals. Therc is great
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scope for estabhishment of new chemrcal  indus-
tries in the country so that our countty may
become cclf-sufficient. Here, the necessity is to
take prompt action and I would request the
hon. Minuster. 1 also associate myself with the
other hon. Members that he1v a very learned
petson, he is a practical person and has know-
ledge of administration and T am sure he will
be able to remove the defects and bring this
Mustry to a more efficient level and he will
take necessary action to incrcase our fertiliser
production s that we can save valuable foreign
exchange.

With these words, I thank vou, Sir, for giving
me an opportumty to speak
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SHRI RAJA KULKARNI (Bombay-Nortl.-
East) : T would characterise the performance
of the Petroleum and Chemicals Ministry as

poor in petroleum, unsatisfactory in fertilizer,
fair in chemicals and good in petro-chemicals.

In the short time at my disposul 1 will
confine mvself to petroleum where poor perfor-
mance is there, Our crude prodution in 1970
has been 6.8 million tonnes. It shows only
1.3% increase over the previous year. Itisa
poor performance. When previous rate of
increase in production of crude was 14 or 15
per cesit, the current rate of 1.3% onlyshows that
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production is going to stagnation level. Where
do the public undertakings stand ? That is
the question. Itisnot only in crude produc-
tion, but even in refinery capacity too. At pre-
sent we produce 18,4 million tonnes and our
targets for 1974.75 are plsced at 30 million
tonnes, With the current rate of 8 1/2 per cent
increase in the refinery production, it is ot
at all possible to reach the target of 30 million
tonnes in 1974.75. It seems that the whole
programme of this Ministry in tuis regard is
in a mess, Crude has become the crux of the
whole policy. Itis m crude production that
we are suffering.

Of the 1wo public sector undertakings res-
ponsible for crude production, one has reached
saturation point. Itis a small one, operating
in Assam—Oil India Limited. Its perfor-
mance has heen good. The other respansible
is the ONGC. It is this which has becomea
sick vrganisation.

Various references have been made m this
House to the bad performance both of the
managerial working as well as about the policy
and programme of this organisation. I do not
want to add to it, but it is interesting to note
that the headquarters of the UNGC are located
in a building which is said to be the palace
of a prince. Therefore, it appears that the
ONGC has not only acquired a palace but
alvo acquired the tradition of a princely house.
I am referring, Sir, to the palace intrigucs.

This organisation has no chairman since
October last, The ex-chriman is already in-
volved iu some cawcs where inquiriss ure going
on. 1 need not mention them because they
have already been mentioned in this House.
But in tle absence of a chairman, the full-time
dircctors aie all sitting, showing a facale of
working together, but everybudy is pointing
towards the other about the mistakes and
louking at the others with suspicion and pre-
judice, and that is how it has become a palace
intrigue, It is very difficult now to work up
this organisation. ‘1he chairman's post has not
been filled up. We do not know what is
coming in the way of the Government’s decision.
1 am told that there are people who have been
approached, but they have refused to come in,
looking to the performance of the organisation.
But there are people who have shown courage
to bring this organisation up and to }ft it out
ofthe old mess but they are not allowed to
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enter this palace. This is what is taking
place. Iwould, therefore, seriously like that
the Petroleum and Chemicals Ministry takes
a very serious note of the performance of this
organisation, on which the development of
petroleum industry depends.

With regaid to the other programmes of thus
organisation, so fur as the Aliabet off-shore
dulling is concerned, more than onc year has
passed, but only one oil well has been drilled;
and even today the organisation is not ina
position to say whether commeicial production
in the off-shore diilling is possible or not  This
urganisation has taken more than double the
time for commuswsioning the ciude pipeline in
Gujarat,

This organisation has a subsidiary, namely
the Hydrocarbuns  which is a verv important
organisation which I woald like to mention;
because of this, the whole crude policy comes
into the picture. This Hydiocarbons is a
subsidary of the ONGC. It1s doing operations
in the Iranian oilfields in collaboration with
some of the consortium of fotewn firms, Its
vpcrations have taken place for nearly one
year, and 1.36 million tonnes of crude is the
share from the Iranian olfields lor the Hydro-
carbons. We in India are short of crude and
we are expanding our refincry capacity, But
our of 1.36 million tonnes, 1.16 million tonnes
of crude has to ke sold to other countries. We
ace selling crude to other countrice when we
do not have the crude hae. It only means
that the programme, constiuction and design
of the Coastal Refineries, the Cochin Refinery
and the Madras Refinery wcie not drawn up at
all in consultation with or in co-operation with
the crude production programme of the ONGC.
This is what is taking place in the P=trolemmn
Ministry, and I hope that the hon, Minister
will take note of ths.

MR. CHAIRMAN : Nouw, the hon. Member
should conclude,

SHRI RAJA KULKARNI : T have a very
important poiat to make.

MR. CHAIRMAN: F'verybody has something
important. ‘1he hon. Member should conclude
now. I am going to call the hon. Minister
now.

JULY 6, 1971

Granis, 197172 268

SHRI RAJA KULKARNI : I have an im-
portant suggestion to make. I am connected
as a trade umonist with almost all the petroleum
undertakings in this Ministry, and my exoeri-
ence has Leen that the Petroleum Ministry
needs a labour expert as its Secretary. 1In the
absence of alabour expert at the head, indus-
rial relations have been worse is almost all the
public undertakings under this Ministry. This
is a Ministry, the public sector undertakings
under which are completely distinct from other
puklic undertakings under other Ministries,
This Ministry has many foreign collaborations.

There are highly sophisticated plants in
operation, It is a continuous process. But what
1s woise is the state of industrial relations. In
the absence of good industrial relations, these
public sector undertakings are not show ing good
results. The expenditure on account of wage,
and salaries in all these sophisticated public
sector undertakings comes fourth. In most
manufacturing concerns, after raw matrlals,
generally it1s the wages hill that comes next.
But 1n the halance sheet of the FCI, apart ftom
raw materials, the fuel expenses are more than
the wages bill; depreciation chaiges are more
than the wuges Lill. That industrial relations
are not as they should be in such industries is a
matter to be looked into and rectified. In this
industry international technology is being used.
If the industiv is to be brought up to the
mark, industrial relations have to be improved.
For this, a new Secretary who has got labour
experience should be appointed so that he
could deal with these problems in the way they
should be dealt with,

THE MINISTER OF PEROLEUM AND
CHEMICALS (SHRIP. C. SETHI) : I must
thank hon. Members for the keen interesi they
have evinced on this subject. 1 would also
thank them for the verv valuable suggestions
they have offered. 1 have taken a very careful
note of the various criticisms levelled here and
would try iy very best to profit from them
and take action, whetever it is called for.

The petroleum and chemical industry today
is 2 very big complex not only in our country
but throughout the world, In 1920, the total
consumption of fuel, petroleum and gas was
about 20 pet cent of the total requirement: but
in 1664, it had gone up to 54 per cent and
today the total energy that is.supplied for
consumption is in the range of abont 60 per
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cent. That itsell speaks for the importance
of the industry. :

Developments  in  chemistry  in this
century have been sn  fascinating that
it would not be inapropriate to say that
chemistry has become the fountain-head of the
progress of Science and technology in modern
times. As far as my Ministry is concerned, it
is not only in the form of petroleum
products but apart from petroleum and chemi-
cal fertilisers, use of various pesticides and
insecticides in plant protection, dyes, synthetiz
{abrics, synthetic rubber and plastice has been
growing at a phenomenal rate so much that
about one-third of the total requirement is
now supplicd by artificial products.

it is in this context that I would scck the
indulgence of the House to the challenges
this industry has to face. Until the early
fifties, consumption of petroleum products in
India was very low. Naturally, the scarch and
mplotation of o0il was also very neghgible.
Sinee the formation of the Oil and Natural
Gas Commission s a statutory body in 1959,
the search for nil really bepan in right earnest.
Up to the end of 1970, the Commission had
cairied out extensive surveys for exploration
m various parts of the country. Geophysical
anvey combined with geological work has led
to the dehmeation of a large number of favour-
able structures in different sedimenta.y basing
in our country. By the c¢nd of Aptil 1971,
abiout 888 wells were drilled Lv the ONGC of
which 497 were found to be oil-braring, 66
were gas wells and 73 are still undergoing tests.
Wells declared dry ate ahobt 233, The remain-
ing 22 wells were drilled for injecting with
in the Ankleshwer field for pressure maintenace.
Thus, on an average approximately three in
four wells drilled by this organisation have
been found to be oil or gas bearing.

The total number of structures drilled by
the Clommission is 88, of which 77 structures
were fully tested. Twenty-cight of these were
found to be oil/fgas bearing, commercial and
non-commercial. Elven of these 28 oil/gas
structures have been put into production.

Including the structures that are still to be
put into production like Galeki, Borholla etc,,
we may take it that onc out of five structures
drilled by ONGC is capable of being exploited
commercially,
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The Commission has been able 1o produce
about 19.65 million tonnes of crude up to April,
1971. The Commission’s success owes a great
deal to the help and technical guidance trom
many fiiendly countries like the U.S. 8.R.,
Rumania, France. U. K., Italy and U.S. A.
but the fact remains that the biggest help has
come from U. 8. §. R.

A number of young technical and scientific
personnel of the Commission have also been
trained in various branches of oil technology
in foreign countries. 1he expericace that we
have gethered in our own country as well as
the international experience in oil exploration
is tending the show that the prospects of finding
large oil fields are more promising in off-shore
areas, As such, the Commission decided o
conduct exploration in the off-shore area of
the Guif of Cambay. The fitst well was spudded
in March 1970 by the Prime Minister. On come
pletion of this well, oil has been seen, but the
commercialuy of the findhas not been esta-
blished. A technical study is bring made as
o what future progiamme of drilling is to be
cartied out on this structure.

Shri Raja Kulkarni said that one year has
been spent and no commerciality of the oil has
established in this well. T would like to point
out that thisis an absolutely new area where
we are opera‘ing.  Generally the geological
survey, the geo-physical survey and the seismic
survev up to the spudding of the well and the
cstablishment of the commerciality of a well
takes anything from seven 1o ten years, and
therefore, it would not he correct to expect
that by diilling one well we should strike oil,
Certainly oil exploration in the off-shore area
has got to be intensified, and that is why now
we are proceeding  with further exploration in
the Bomboy High arca. For this we have
already concluded a contract with Mitsubishi
of Japan for the construction of a self-propelled
jack-up platform, and another contract has
been signed with the International Co. of U.S.A,
to provide the necessary technical assistance
and to provide training 10 ONGC’s technicians.
But the fact remains that in view of the increa.
sing demand for crude oil the world over, and
also on account of the recent agresments of
the oil producing countries, the prices of crude
are shooting up.

A point was made by Shei Sat Pal Kapur that
no jusurance company was prepared to offer
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insurance to the jack-up platform: that we have
got from Japan. Thisis entirely wrong. This
platform is being obtained after considerable
technical advice that we have got. We also do
not require four ships as he mentioned, but we
will require two vessels for carrying various ma-
terials to this jack-up platform from the coast.
These ships most probably would be manufac-
tured in the Mazgaon Docks. Therefore, it is
not correct to say that the platform would not
be uscful and that in order to make it useful
we will have to acquire four more vessels. Si-
milarly we require some vessels for seismic sur-
veys etc. The type iof ships required from thz
technical point of view wiil have to be acquir-
ed and we are already proceeding in this matter
so that we can fill up the gap.

In view of the mounting price of crude on
account of the agreement bztween the oil produ-
cing countries and the oil companies, the only
answer to the present situation is that the
search for crude has got to be intensified not
only in the inshore areas but also in the off-
shore areas. The offshore activities carried out
by the ONGC at preseat have got to be activat-
ed and intensified and to this extent we would
require technical kuow-how, equipment and
resources. To locate the many promising off-
shore structures, as has been pointed out by
Mr. Damani we need to drill wells in offshore
areas. Other areas have also to be surveyed
drilling operations will have to be started else-
where.

Mr. Chittibabu from Tamil Nadu made a
point that no exploration work was being done
in the Madras coastal areas. We have got this
area in view for survey work but priorities will
have to be fixed in view of the available resour-
ces and therefore we shall have to start work at
first in snch areas which are more promising as
compared to those areas which are less promis-

ing.

He has alsomade a point that the public sec-
tor undertakings in this Ministry are not tak-
ing care to give proper respect to the State
Chief Minister and other Ministers. I have
tried to ascertain facts. The fact is that the in-
auguration of the refineries was flon.e by the
President. The Chief Minister was invited. But
the Chief Minister suggested that instea}d of
asking him to come it would be better if the
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Industries Minister could participate in the
function. In fact the speeches which were to be
made had been printed in the name of Shri
Madhavan and Shri Madhavan was to come.
He was also to speak. Unfortunately on
account of sume reasons he also could not come.
Therefore, it is not the fault of the marage-
ment and it is not correct to say that we are not
taking proper carc.

As a matter of fact we do require the sup-
port of the Ghief Ministers and the local people
wherever these industries are. I would request
particularly the hon. Members of the DMK
Party that in Madras we are facing a special
situation where the State Government has levied
certain taxes which are causing us great hard-
ship and if the same course is adopted by other
States, it will certainly affect the profitability
of most of the public sector plants. It is not
only a question of giving respect, itisa ques-
tion of having reciprocal arrangements whereby
we assist them and we require their assistance
also.

I should like to point out that the techno-
economic study in respect of inshore areas is
now being conducted by an expsrt team
of Soviet people and ONGC technicians.
I am expzcting this report to coms by Septem-
ber this year and as soon as we receive the re-
port we shall try to profit by this report and try
to expand the activities of drilling and other
operations. This schem= was initiated by my
distinguished  predecessor Dr.  Triguna Sen
and I am sure that it has done good work.

I would like to bring to the notice of the
hon. Members that exploration and drilling is
an extremely costly and uncertain business. It
is also a long-term operation. Wells drilled
may prove 1o be purely exploratory or wild
cat wells. Some examples may be useful. I
should like to give a few examples from other
countries. In Australia 125 wells were com-
pleted out of which 111 proved to be dry. In
Libia 349 wells were completed out of which
301 proved to be dry and in the USSR 51,156

wells were completed out of which 19,578
proved to be dry.

In the USA, 43126 wells were completed
out of which 16,762 were proved to be dry.
We would consider ourselves fortunate enough
that as far as the total number of wells that
have been taken up by the ONGC as yet, the
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percentage of wells that bad proved to be dry is
comparatively Joss as compared to these figures,
The operations are certainly very expensive,
and it is in this light that the performance of
the ONGC has to be judged.

Having said this, I would certainly like to
tell the mo-e hon. Members that 1 am very much
concerned to know that the ONGC has not
been able to make any significant oil finds Jor
the last two years and a halfsince their last
find made towards the end of 1968 of the two
fairly sizeable oil-ficlds, namely Sobhasar in
Gujarat and Galeki in Assam,

1 also frel that the ONGC is in need of more
sophisticated equipment. Tts deployment of the
present vigs and equipment is also not very
atisfactory. It is also in need of a more pro-
gressive personnel policy, particularly for pro-
moting the management capabilities aud deve-
loping higher technical compeience in key per-
wmel. The financial and administrative
sructures of the ONGC alo require to be
cxamined. Keeping all these aspeets in view
1 have decided to constitute a high-powered
expert commitiee which would be announced
very shortly, say within seven to 10 days—and
1 would like this committce to give us a report
within about three months so that we can take
necessary remedial and other m asures in the
light of this committee’s report.

Having said this about the ONGC, I would
now like to invite the attention of the hon.
Members to the refining and marketing pro-
blems. In oil refining, we have heen maimain.
ing near self-sufficiency in recent years except
for the import of some kerosene oil and furnace
oil. The present capacity in the country is
about 20 million tounes. Qut of this the indi«
genous production of crude is about seven mil.
Lon tonnes, The rest is imported by both
the joint ventures and the private oil com-
panies. The private oil cempanles, as per the
icfinery agreemaent, have the right to import
their own crude, Here is where the pinch lies.
A suggestion was made as to why we do not
import the crude on the basis of world-wide
tenders. According to the refinery agreements,
the oil companies have been authorised to bring
their own crude and this refinery agreement
will continue up to 25 years, We are taking
legal opinion as to what could be done about
it. Certainly, this is where the whole thing has
to be judged, The world prices of crude are
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soaring high by the agresment of the oil-produ-
cing cauntries, and this has focused our atten-
tion ta the most crucial question of refinery
agreements. The whele question of thesc ag-
reements and the various alternative ways of
dealing with it, whether by equity participa-
tion ar straightway natioualization, aic enga-
ging our attention in all its legal, firancial and
national interest aspeets, and it will be my

endeavour to come to some broad line of action
in this matter as early as possible.

Now, as far as the present refining capacity
and the {uture requirements are concerned. 1
would like to point out to the hon. Members
that the Indian Institute of Petroleum in their
study have pointed out that by 1975, the re.
quirements of crude in our conntry would he
34 million tonnes, although the other studies
conducted show that the requirements of crude
by the end of the Fourth Plan would be to the
tune of about 28 million tonnes. Now, cven
keeping this low figure of 28 million tonnes,
I would like to point out that the present capa-
city to refine 20 million tonnes would be had
by Cochin cxpansion, one million tonnes ;
Haldia. 2.5; Koyali (revamping), 0.7; Ba-
rauni, 3rd unit, 1.2; and Bongaigon, one
million. This would be in all 6.4. This would
bring us 10 26.4 million tonnes of refining
capacity. Even if we take 28 million t1onnes,
the fact remains that even as far as the refining
is concerned, we would be short of refining
capacity by the end of the Fouith Plan period,
and that is why we have....(Intrruption)

SHRI RAJA KULKARNI :
work with full'capacity.

Provided all

SHRIP. C. SETHI: That is of course
there. Therefore, this problem will have to
be tackled, according tome, in  three ways ;
(1) to implement the programme in hand as
speedily as possible ; (2) to establish a muche-
needed refinery in the unorth-western region
with a designed capacity of 6 million tonnes.
If this project goes on stream in 1976 and if
we take action on it right from now, the deficit
will be more or less wiped out, as hy that
time, refining at Haldia would have been
expanded by apother one million tonms ; )]
by reducing consumption of oil, without afece
ting the economic development of the the coune
try. As pointed outby my learned fviend,
Shri Panigvahi, for evolving a national fuel
policy and for finding out ways and means aa
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to how we can keep down the consumption of
petroleum  products  without affecting the

cconomic development of the country, the
Ministry had appointed a study group. It has
submitted its report, which is under examina-
tion. The national fuel policy question is also
being examined by the Planning Commission.
Shri Venkataraman is doing that exercise. We
hope that this exercise will be completed by
the Planning Commission as early as possible,
10 that all the Ministries concerned may sit
together and evolve a national fuel policy,
which is absolutely essential from all points of
view, because whether it is a question of feed
stock or the use of coal or the use of diesel, all
these have to be decitled in the hight of a natio-
nal fuel policy. I completely agree with the
hon. member who has suggested that there
should be a national fuel policy ; particularly
in the position that we find ourselves in, on
account of crude prices and crude shortage, this
will have to bz done as early as possible.

I come 1o the Indian O1l Corporation. It is
today the largest marketing oil company in
the country. Its share of all-India sale of
petroleum products was 28.5 per cent in
1965-66 ; 52.7 per cent in 1970-71 and is expec-
ted to be 62.3 per cent in 1973-74. This
achievement has been registered in the face of
very aiff competittun from the foreign o1l
companies established in the country fa
decades. 10°cs prof.tability has been the highest
amongut the public sector companies. But so
far as profitability of IOC is concerned, it has
to be judged not only from what it is giving
today but from the point of view whether it
can improve. I certainly agree with what Shri
Unnikrishnan said that the profitability has
to be improved. Wherever efforts have to be
made to increase the profitability, that would
be certainly teken up with the I0C and
wherever remedial measures are necessary, they
can be initiated.

As some hon. members pointed out, a signi«
ficant feature of the IOC’s sales scheme intro-
duced a little over a year and a half ago by
my predecessor, Shri Triguna Sen, is the scheme
of awarding agencies and dealerships to young
graduates coming from low-income groups.
This scheme is commendable both as a depar-
turc from the earlier policy of appointing
tdoaJers under which geserally the prominent
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dealers of substantial means \ere cotning to
acquire more and more pumps and also
because it is intended to serve the social purpose
of providing gainful s«lf-employment to
engineering and other graduates coming from
families of low-income group. But for various
reasons, the scheme has so far made slow pro-
gress and is not free from problems. We have
been receiving a large number of recomm+nda«
tions, complains and counter-complaints. 1
would very much like to benefit from the valu-
able suggestions of hon. members as to how

best the scheme could be improved upon,
whether the cooperative sector has to be given

predominance, whether the selection board,
which at present consists only of IOC officials
has to be bioad-based, taking into account
the local principal, etc. We are also examuning
all these matters, but at the same time, I would
certainly invite suggestions from hon. members,
I would also nvite them to come and discuss it
with me, so that wherever therc are deficiencies,
they can be removed.

1 would also like to say a few words about
pucing. The prices of petroleum products,
including kerosene and motor spirit, have been
determined on the basis of the prices commattee
appointed from time to time and fixed on the
basis of import patity,

With effect from 28-5-1971, the ex.refinery
prices of petioleum products were incieased.
Shantilal Shah Committee had suggested
ncrease by four per cent in product prices for
cvery 10 cents increase in crude prices.  As per
this formula the increase in petroleum products
demanded is 16 per cent, Guvernment, however,
has not agreed to increase to this extent but
has allowed an inc rease which is equivalent to 8
per cent. A question has been raised here about
prices of petrolewtn products. In this connection,
1 would like to point out that the determining
factor in the prices of the crude ; however, the
fact remains that on 1.3.1968, the duty free
pices of motor spirit and kerosene were
Rs. 224.13 and Rs. 235.68 per kilo ltre. The
price increase today is by Rs. 395.85% in motor
spirit per kilo litre, Rs, 84,57 per kilo litre in
kerosene out of which the excise duty element
increasc is Rs. 378,78 per kilo hire in motor
spirit and Ra. 64.51 in kerosenc. It ia, therefore,
clear that prices of petroleum products as such
has increased on account of other factors,
which are beyund the control of this Ministry,

I now come to tectilizer. As far as fertil{zer
production is concerned, government will
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centinue to follow the policy of diversifying the
feed stock for manufacture of fertilizers, 10
include gas, naptha, heavy residual fuel and
coal. As an interim measure, government has
also allowed the use of imported ammonia to
public sector projects, namely, Trombay
expansion and Cochin Phase II and to the
DMCC project, as tnis was agreed to in this
case before the policy on feed stock was decided.
A number of projects are at present based on
naptha, but even in the case of napthashortages
are likely to arisc after 1972 ; therefore, it will
be government’s endeavour to reduce depene
dance on naptha and base these projects on
fred stocks such as coal, LSHS or fuel oil. Two
coal-based projects, Ramagundam and Talcher,
both in public sector have been taken up for
implementation and I will end«avour to grt the
phasing of Korba done as early as possible so
that it would also be taken up soon.

SHRI R,V. BADE (Khargone): What

about Korba ?

SHRIP. . SETHI: We arc trying our
best and we want to take up Korba also as soon
as pussible.

SHRI P. K. DEO: What about Paradeep ?

“HRI1 P. C. SETHI ; There the feasibility
repurt is being awaited.

Iam glad to inform hon. Members that
Durgapur, Cochin and Madras expected to
start commercial ptoduction this year. These
together with FACT's fourth stage expansion,
which has already gone on stream, will add
half a million tonnes fertilizer production in
the country, in this year.

The existing capacity of nitrogenous and
phosphatic fertilizers is of the order of 1.344
m. tons and 0.42]1 ‘'m. tons respectively. The
requirement assessed for 1971-72 is 2.4 m. tons
of nitrogen, 0.93 million tons of P, O5and
0.56 million tons of K,O (Potash). Thus, it is
apparent that there will be a shortfall and the
demand will have to be met by imports, The
mport have been of the onder of Ra, 153,75
crores in 1968-69, Rs, 112,23 crores in 196970
afnd Rs. 751 crores in 1970:71, The total capa-
city of nitrogen and P (O, under consruction
15 1,688 m, tons and 0.431 m. tons respectively.
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Another capscity of 1,524 m. tong of :nitroegn
and 0.708 m. tons of PyO, is approved in
principle, bringing the total to 4.536 m, tons of
nitrogen and 1,560 m. tons of P,O, K 5. Contie
nuous efforts are being made in public sector
projects and FCI to improve e operation,
maintenance, production, sales and construction
of plants in hand, but I would admit that there
is scape fur improvement and FCI has been
asked to improve its prrformance. However,
the fact remains that we shall be able to bridge
this shortage in nitrogen by 1975-76 when the
production and requirement will be 3.9 million
tons but we shall have to continue to import
K4O; from outside. It is also hoped that as far
as PjO; is eoncerned, we are moving in that
direction. But as far as other fertiliser based
on potash is concerned we will have 1o import
till we are able to find potash in our country.

Now, 1 would like to say a few words with
regard 10 design engineering and fabrication of
fertsliser plants, The planning and Develop-
m~nt Organisation of the F, C, 1. as well as
the Engineering and Design Organisation of
the FACT have over the past few years been
enabled to enter into process licence arrange-
ments for building fertiliser plants. In fact. the
detailed design and engineering of the plants at
Durcapur, Cochin, Namrup and Barauni have
been done by one or the oher of the two
organisations. Similarly, in the case of
fabrication till 1966, the country depended on
the import of considerable itmes required for
setting up of fertiliser projects. But the
situation is changing and more and more items
of work, such as, instrumentation, compressors,
high pressure equipment like convertors and
reactors, high pressure pumps cte, are being
manufactured in our country. Still 40 per cent
equipment is imported Itshould be possible
before long to reduce the foreign exchange
clement to 15-20 per cent of the total cost of
the fertiliser plant.

Sir, as far as petro-chemical complex is
concerned, my colleague, Shri Dathir Singh has
already said about it, Therefore, I would not
like to take much timo of the House on that.
But I would like to point out only ome thing.
A point has been made here akmost from all the
States and every now and then we have been
receiving letters ftom the States concerned that
petro-chemical complex should be opened up
in all the States. My hon, friend, Shri Chiteti-
babu said about Madras and a point was also
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made about Kerala. There is also a demand
for a petro-chemical complex in Andhra
Pradesh and there is also a demand for Mysore,

AN HON. MEMBER : What about Bihar ?

SHRIP. C. SETHI : As far as Bihar is
corcerned, about Barauni petro-chemical
complex, the feasibility study is being made
and it will come. We will try to expedite it.

As far as petro-chemical

concerned, it is as

complex is
if a petro-chemical
complex is going to give a lot of employment to
people. With a huge investment the entire
petro-chemical complex may give employment
to about 1000 people or so. Then, it has to be
bascd on the availability of naphtha. Unless
naphtha is available, we cannot put up a
petro-chemical complex. We cannot put up a
petro-chemical complex on the basis of imported
naphtha. T am quite sure that asother refi-
neries go into production and mnaphtha
availability increases, certainly, more petro-
chemical complexes could be taken up. But as
far as the present position is concerned, in view
of the limited financial resources, the petro-
chemical conplexes which have already been
sanctioned arc to be taken up and already
about Rs 800 crores worth of investment is to
be made in these petro-chemical complexes
which is quite a high amount.

A word about the Engineers India Ltd. The
Enginecers India Ltd. was formed in the year
1965 as a joint venture between Government of
India and Bechtel Corporation of the United
States of America to provide design, construc-
iton and related services to the petroleum,
chemical, fertiliser and allied industries. Bech-
tel’s interests were taken over by the Governm-
ent of India in 1967. This Company has come
up very well and  continues to make progress.
They have qualified specialists drawn from vari-
ous engineering disciplines. They have particip-
ated in engineering, design construetion and
supervision in Madras Refinery. Lube India
Ltd.’s Lube Refinery at Bombay are currently
working on Haldia Refinery and as consultants
to some other projects also.

In view of this, I may poincout that indi-
genous fabrication capacity [or refineries is
continuously increasing. For a simple refinery,
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almost entire fabrication is now expected to be
done indigenously.

Having said thas, T would now come to some
of the points that have been mentioned by the
hon. Mcmbers. The hon. Member Shri R. P.
Das said that Dr. Triguna Sen had said that
we would work on the policy of self-reliance.

Now, I have pointed out that as far as the
search for crude is concerned, one can say that
there is certainly scope for intensifying the
search in the form of various surveys, cither
geological, geo-physical or seismic. Regarding
the driiling programme the ONGC has taken
up, as I have already pointed out, I am myself
not satisfied with the total deployment of the
rigs which the ONGC has made. Today they
are not working to their full capacity. To that
extent, I can certainly admit that there is scope
for improvement. That is why I am constitu-
ting this high-power committee.

As far as the question of oil is concerned,
it is a matter of luck. Itis not as if that
everywhere we would strike oil. The geological
survey may possibly show that oil may be there,
but it may not be there in suflicient quantities
which could be commercially exploited. But,
however, wherever the experts have pointed ouf
the possibilities of striking oil, whether it is in
Tripura, whether itis in certain parts of Jamau
& Kashmir, we will do. But, as I have pointed
out, as far as the search for oil is concerncd, we
well have to give priority to those areas where
the promising areas are more. I don’t rule out
anywhere. But
more, we will have to give priority to those
areas.

where promising areas are

As far ag Mr. Panigarahi’s point is concern-
ed, I have already answered his point. 1do
not know whether he was herc or not, His
question of having a national fuel policy will
certainly be examined and it deserves careful
examination,

I now come to Mr. Indrajit Gupta and vari-
ous other members like Mr. Sat Pal Kapoor,
Shri Nayak, Shri Unnikrishnan and some other
hon. Members who have said with regard to
various inquiries and various acts of commis~
sion and omission which have been done. In
this, I would like to point out that the overall
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work that has been done by the various organi»
sations has to be taken in view and our criti-
cism of thete various public sector projects
should not blur sur view as if nothing except
corruption prevails there. Having done a com-
mendable work.........(Inaraptions) So, the
picture has to be viewed in its entire totality.
From all this point of view, I would like to
point out that as reccmmended by the Public
Undertakings Committee in its 66th report,
an onc-man commission was appointed on 26th
August, 1970, The procedure of hearing was
decided by the Commission in March 1970 in
consultation with the parties and the hearing
has commenced.

Mi. Indrajit Gupta has pointed out that
first of all we should look 1o the problem of
accommodation, that proper accommodation at
a suitable place should be given. I would
certainly lock into it and do my Lest to pro-
vide suitable accommodation and I will take
up the matter with the Wotks and Hou.ing
Ministty and if that accommodation does not
surt, we will do our best to find alieinative
accommodation.

The second point he made was that the pre-
sent Chairman of the Indian Qil  Corporation
should be transferzed.

SHRI INDRAJIT GUPTA :
quiry.

Pending this

SHRI P, C. SETHI : I wish to point out
to him that I zm t1ying to bring a new Chaii-
man for the Indian Qil Company and I hope
a ncw Chairman will be in position soon.

SHRI INDRAJIT GUPTA : My point was
that the inquiry will be vitiated if he remains
as Chairman. He is implicated there.

SHRI P.C, SETHI: You wanted his

transfer. 1 am saying that I am getting a new
Chairmanp,

SHRIP. K. DEO: Don’tget a defeated
Minister,

SHRI P, C, SETHI : The third point he
made way whether the terms of reference of
this inquiry will be enlarged, This will have
to be examincd. T cannot straightaway promfse
anything.
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The next question is that a Commission was
appointed to inquire into the causes of water
pollution of the Ganges in March, 1968. This
Commission submitted its report in 1969 and
all action pursuant of this report has been
taken and necessary enquiries against the offi-
cers named in it have also been initiated.

Regarding enquiry in the case of Lakwa
Tea Estate and Nazira Estate, this has advan-
ced conside1ably and likely to be completed
and as soon as we receive the enquiry ieport
we will take sui.able action. Regarding enqui-
ries against Smt. Lecla Menon, these are at an
advanced stage and as soon as we 1cceive the
report we will take action,

ot gaaTe wqT :  ag gy foongw &
4y oY 7€ § sk suEr i HoT W
#¢ faar mar 911 fardin saer g
YT FIF AT w1 dav fewrf wAR
faen f a1 o A€ g W 0 @
&7

SHRIP. C, SETH] : CBI enquity is for
crimiral cases ard also from other points of
view. The c1iminal aspects of the cnquiry are
conducted by the CBI. Likewise the enquiries
regarding import of casing and scamless pipes
Ly ONGC are in pregres..  We would request
the CBI to complete them as quickly as possible.
1 «an assuie the Heuse, wherever responsibility
is located, we will take suitable action. I would
urge this upon hon. Mcmbers that till the
enquiry is completed, we cannot take action.
Cettain stets of ufficers, A B or C may be invol-
ved 5 we can’t take action mercly on suspicion.
1 am very distzessed to note one thing. Mr.
Sat Pal Kapoor, on the basis of the cascs
against 62 or 63 .gainst whem enquiries were
pending at that time, demanded that all the
present set of ufficers in the Ministry should be
suspended. 1 cannot understand this demand.
1t in the House accusations are made like this
entire tempo of work would be suspended and
no officer would have the mmal courage to
take decision. It is certainly right that
whercver corruption changes are therc and
they have been proved, they should be puni-
shed. But one thing has to be remembered.
In taking certain decisions they might commit
mistakes which are bona fide mistakes. If it is
a bona fide mistake we cannot take a stand that
whatever the officer might have done or not
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done, we should suspend him. That should not
be the attitude. Otherwise, no Mmistry would
be able to functivn ; no officer will be prepared
to take decision ; no public sector would be
able to work.

Therefore, I would urge upon ! on. Members
that they mav come to me and discuss with
me. They may giveme details. I would try
to find out the facts and 1 would certainly
take suitable action and bold prop:r enquiries
whenever they aie necded. But it is not in the
interest of the administration that accusations
aic made like this. It should not be done. The
present set of officers have nothing to do with
those accusations which were made against
different persons earher And therefore it
should not he urged that these present  officers
should be suspended.  So, I would only urge
hon. Members that an overall visw has 1o be
taken.

A question has also been asked about kero-
sene. As far as kerosene 1s concerned, we are
almost moving to a position of sell-sufficiency.
At the moment, we are 1mporting only Rs. 8
ciores woith of kerosene, I have wiitten recent.
ly to all the Chief Ministers and to all the
Governors and the Admimstrators in  the res-
pective States that keroscne shortage is abso-
lutely artficial. Kerosene is ample in our
country, We have said that whatever be the
requirement on account of the seasonal offscts
or utherwise of the State Governments, we are
prepared to fulfil all the iequirements of the
State Governments.  There is no sbortage of
kerosene,

But kerosene is being misused.  As I have
pointed out, it is being mixed with high speed
diesel 0il. On account of this mixture, kerosenc
shops are opening up on the broad highways
and these broad highwav kerosene shops do not
cater to the nceds of the villagers but to the
needs of the various petrol pumps which are
mixing it with high speed diesel oil. I have
requested the State Governments that they must
raid the shops and they must take suitable
action and wherever anv such thing 1s found,
the licence of the  kerosene dealer should be
cancelled. There arc cettain  difficulties in
certain areas. We are also working on a scheme
where a colour would be mixed up and
wherever kerosene is mixed with high speed
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diesel oil, that could be detected and the
culprit could be punished on the spot and the
licence could be cancelled and other suitable
action taken.

There are certain areas particularly inthe
epstern region where the shortage of kerosene
ip being felt. A point was also made about
Gorakhpur. Shri Chintamani Panigrahi has
also refirred to this matter. Complaints have
come from other State also. Almost every day
there is a news item in the press that kerosene
shortage is there.

SHRI GENDA SINGH (Padiauna): In
Banaras and Gorakhpur the shortage is there.

SHRI P, C.SETHI: On account of the
movement, there was some difficulty. But now
we are pumping kerosene from Haldia and 1t
has reachad Barauni. And we are pumping it
fiom Barauni onwards to Kanpur, and I am
sure that in spite of the railway difficuluies that
may be there, we shall be able to pump to
Kavpur and the shoitage of kerosene n UP
would diminish,

We have also taken 2nother policy decision. .

SHRI RAJA KULKARNI: What about
taking an emplovees’ sepresentative on the I0C
boaid ? When 1s he taking a decision on that ?

SHRI UNNIKRISHNAN : He has not re-
plird 1o any of my pomnts.

SHRI P. C. SEIHI: I have tried to cover
most of the points in the short time atmy dis-
posal. It is likely that I may not have covered
some of the points.

SHRI UNNIKRISHNAN . What about the
rev uitment policy ¢

SHRI P. C. SETHI : As scgards the re-
cruitment ciiteria, I shall lock into the reciuite
ment ciiteria in the light of, .

SHRI UNNIKRISHNAN : What about the
allegations agaiust the managing director ? Are
they true ? I so, what action ir proposed to be
taken ?

SHRI P. C. SETHI: I havesaid that I
would certainly Jouk into whatever other points
have been made and which I have not been
able to cover.
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SHRI RAJA KULKARNI: What about
taking an empinyees’ representative ? We want
to know the hon. Minister’s decision.

MR, CHATRMAN : Now, there is no time
to dral with all that. The Minister has said that
he will look into the matter and he will look
into all allegations that have heen brought
against any person.

SHRI UNNIKRISHNAN: What ahout the
allegations against the officers in the Ministrv
and the TOC who encouraged and cnabled the
house of Goenkas to make profit in barrels ?

SHRI P. C. SETHI : As rcgards this quet-
tion of Bharat Barrcls vs. the Goenkas, if the
Chair gives me time, I am prepared to deal
with it. But Tam quite convinced from the
records that I have scen that as far as this case
is concerned, the order was placed on the lowest
tenderer. The entire avsiem of tendering would
be wiped out if the lowest tenderer is not given
the order.

SHRI UNNIKRISHNAN : What iv the
policy in regard to the public sector ?

SHRI P. C. SETHI : What is the guestion
of policy in this ? ...

SHRI UNNIKRISHNAN : There is a ques-
tion of policy.

SHRI P. C. SETHI: Should it be the
policy that the orders should be placed on a
party which has quoied a higher pricc ?...,

SHRI UNNIKRISHNAN : The capacity is
only 6000 tonnes.
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SHRI P. C. SETHI: This party has al-
ready got about 1,50,000 barrels order on them.
They had not complied with them. When the
tender was invited, they had given the
highest quotation, The order was given to the
lowrst tenderer. That heing so, how can one
level any criticism on that ? Anyway, 1 am
prepared to discuss the entire question or if the
hon. member comes tome, I am preparcd to
give him all the facts,

MR. CHAIRMAN: There are two cut
motions, Nos. 1 and 2. I shall put them to-
gether to vote.

The cul mutions were put and negadived.
MR, CHAIRMAN : The question is :

“That the respective sums not exceeding the
amounts shown in the fourth column of
the order paper including the sums ale
ready voted ‘on account’ for the rele-
vant services he granted to the President
to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1972, in
respect of Demaneds Nos. 71 and 133
relating to the Ministry of Petroleum
and Chemicals”,

The motion was adopted.
18,02 hrs.
T he Lok Sabha ther adjourncd till Eleven of the

Clock on Wednesday, July 7, 1971)Asadke 16,
1893 (Saka).

(Raja) Ram Kumar Press, Lko-25-9-71—1010.



